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14.8.2003 	List the case •abngwith M2P.87of. 

2003  on 12 . 9.2003, 

Vice-Chairman 

• 	 bb 

	

129.2003 	List the matter again on 124.I0 
• 	

• 	 • 

 

12003 alongwith M.P. 87/2003. 
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29. 10.2003 	Heard Mr. M. Canda, learned 

counsel for the applicant andy also 

Mr. A. Deb Roy, learned Sr, C.G.S.C. 

for the respondents. 

The application is admittecki  

Call for the records. 

The respondents may file 

written if any. 	 I 

List on 3.12.2003 for orders. 

: 

H 
T 	 / 

tiee L4 

Vjce-Chainan 

mb ••, 	.J.  

	

16.12.03 	List on 27 .1.04 for hearing. In the 

meantime the re'spondénts may file written 

statement, if any'. 

• 
Member 

pg 

	

17.2.2004 	Respondents are directed to file 

written statement within tour we&.s. 

The case is adjourned according1 

and again listed on 22.3.2004 for 	 ncA  

Member. 

bb 

	

22,3.2004 	On the plea of learned counsel for 
the respondont:s the case is adjourned. 
List on 5.4.2004 for hearing. 
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1<1'Q .. . ...... 
Member (A) 

Heard the learned counsel for 

the parties. Hearing concluded. 

Judgment delivered in open court, 

kept 	in separate sheets. 	The 

application is disposed of. No r 
order as to cost. 

Member 

5.4.2004 	On the prayer of counsel for 

the respondents the case is adjou- 

ned for 0 two weeks. List on 

26.4.2004 for hearing. 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAH.TI BENC}i 

O.A./*X*.No. I ;,j182 of2003 

And 

O.A. No. 183 of 2003 

DATE OF DECISION 26.4.2004 
Shri MC. Nath (0.A.No.182/2003) 

Shri N.C. Das(0.A.No.183/2003 
o •* S0•eeeo a..... . . • . . . . . . . . * .. . . ..... . . .• . . . . . . . . . . . . . A.PPLIcAN'r(S) . 

Or M. Chanda, Mr G.N. Chakraborty andRs 
Mr S. Nath 	 - 

FOR THE 
APPLICANT(S). 

-VERSUS- 

The Union of India and others 
• •• • • *0*0*0 • • • S S • • 0 S • • S 005*5S • • • • • • • • • • • • • • 05 ....... •RESPoNDEIr(S) 

Mr A. Deb Roy, Sr. C.G.S.C. 
..............e.o................,....,.......,,..,.AT)VOCATE FOR THE 

RESPONDENT(S), 

THE HON'BLE MR, K.V. PRAHLADAN, ADMINISTRATIVE MEMBER 

THE HON 1 BLJE 

	

1. 	Whether Reporters of local papers may be allowed to see the 
judgment ? 

2.: To be referred to the Reporter or not? 

	

3, 	Whether their Lordships wish to see the fair copy of the 
Judgment 7 

	

4. 	Whether the judgment is to be circulated to the other Benches ? 

Judgment delivered by Hon'ble Mnber 

-- 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.182 of 2003 

And 

Original Application No.183 of 2003 

Date of decision: This the 26th day of April 2004 

The Hon'ble Mr K.V. Prahiadan, Administrative Member 

0.A1NO.1/200;3 

Shri. Manindra Chandra Nath 
Village- Kankalash, P.O. Bhangabazar, 
District- Karumganj (Assam). 	 . ... .Applicant 
By Advocates Mr M. Chanda, 
Mr G.N. Chakraborty and Mr S. Nath. 

- versus - 

The Union of India, through the 
Secretar, Ministry of Communication, 
Department of Telecommunication, 
New Delhi. 
Bharat Sanchar Nigam Limited 
Reresented by the General Manager, 
Assam Circle, Department of Telecommunication, 
Government of India, 
Ulubari, Guwahati. 
The General Manager, Telecom, 
Silchar SSA, Department of Telecommuication, 
Silchar, Assam. 
Sub Divisional Officer, Telecom, 
Department of Telecommunication, 
Karimganj. 
Divisional Engineer (P & A) 
Office of the General Manager, 
Bharat Sanchar Nigam Limited, 
Silchar 	 Respondents 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

O.A4No.183/2003 

Shri Niranjan Chandra Das 
S/o.of Shri Sujit Ram Das 
Village- Patharkandi, P.O. Mahakal, 

District- Karimganj (Assam) 	 Applicant 

N2 	- versus - 

The Union of India, through the 
Secretary, Ministry of Communication, 
Department of Telecommunication, 
New Delhi. 
Bharat Sanchar NigaRl LIinie 
Represented by the General Manager, 
Assam Circle, Department of Telecommunication, 
Government of India, 
Ulubari, Guwahati. 
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The General Manager 
Telecom, Silchar SSA, 
Department of Telecommunication, 
Silchar, Assam. 
Sub Divisional Officer, Telecom 
Department of Telecommunication, 
Karimganj. 
Divisional Engineer (P & A) 
Office of the General Manager, 
Bharat Sanchar Nigam Limited, 
Silchar. 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

Ix 

.Respondents 

, hIlt,,,,,. 

0 R DER (ORAL) 

K.V. PRAHLADAN•ADMINISTRATIVE MEMBER 

Both the OA.s are taken up for hearing together 

since similar facts and common questions of law are 

involved. 

2. 	The applicants were provisionally approved for 

grant of temporary status by letter dated 23.12.1997 

(Annexure-lIl). By order dated 29.6.1998 (Annexure-IV) 

the respondents cancelled the temporary status conferred 

on the applicants. Thereafter the applicants through the 

All India Telecom Employees Union LIne Staff Group 'D' 

moved this Tribunal by way of O.A.No.141 of 1998. The 

Tribunal vide interim order dated 2.7.1998 directed the 

respondents not to disengage the applicants and allow 

them to continue in service. The respondents by order 

dated 26.9.2000 informed the applicants that the 

applicants did not fulfil the eligibility criteria having 

not completed 240 days of work preceding 1.8.1998 and 

also they were not in engagement as on 1.8.1998 and 

therefore they could not be considered for grant of 

temporary status. Hence the two applications. 

Ir 
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It is not certain whether the applicants were in 

service from 2.7.1998, the date on which the Tribunal 

passed 	the 	interim order 	in O.A.No.141/1998, 	to 

26.9.2000 when the representations of the applicants 

were disposed of by the respondents. From the materials 

furnished it is not clear whether the applicants were in 

service during the aforementioned period. 

I have heard Mr M. Chanda, learned counsel for 

the applicants and also Mr A. Deb Roy, learned Sr. 

C.G.S.C. appearing on behalf of the respondents. 

 On 	hearing the 	learned 	counsel 	for 	the parties 

and on 	perusal 	of the 	records 	I. 	dispose of these 

two applications with a direction to the applicants to 

submit a representation to the respondents stating all 

facts about their engagement upto 26.9.2000 within ten 

days from the date of receipt of this order. If such 

representation is filed within the period prescribed the 

respondents shall consider the same and pass a reasoned 

and speaking order within four months from the date of 

receipt of such representation. 

The two O.A.s are accordingly disposed of. There 

shall, however, be no orderas to costs. 

( K. V. PRAHLADAN ) 
ADMINISTRATIVE MEMBER 

n km 
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IN 'I'HE CEN'I'RAL AIJMINIS'I'RAIIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

O.A. No. 1 -/2003 

Sri Manindra Chandra Nath. 

-vs- 

Union of India & Ors. 

DATES 	 SYNOPSIS OF THE PARTICULARS 

	

01.031988- 	The applicant was initially engaged as casual 

;orker 	along 	with 	others 	in 	the 

- 

	

	Telecommunication Department (now BSNL) in 

the office of the Respondent No,l since 1988. 

	

08.12.1995- 	The case for granting of Tempora ry status was 

;arded to 	the 	Telecom 	Divisional .Engmneer,  

S i 1 c ha r ,':—t h r. 

04.03. 1996- 	That 	it 	is 	sta•ted 	that 	the 	applicant was 

gra nted temporary 	status 	after 	the approval 

in 	the minutes of 	LJCM 	held on 	4,3.1996. The 

said 	Meeting 	was 	held 	on 	4,396., 13396 

20.8.96, 14,297, 	276,97, 	227.97, 229.1997 

and 24 1297. 

	

15.12.1997- 	T he applicant a 1 o ri 	viith other similarly 

situated casual ,'jorkers was granted temporary 

status provisionally. 

	

22.12.1997- 
	The Temporary Status of the applicant was 

confi rmed 	uiith 	a 	di recton 	that 	the 



conferment of the Temporary status could be 

terminated at any time. without assigning 

reason 

	

29061998- 	Temporary status granted to the applicant was 

cancelled by 	the 	TDM. 	Silchar 	without 

assigning any reason. 

	

D2-071998- 	The applicant being highly aggrieved for 

cancellation of temporary status as well as 

disengagement from service approached this 

Honble Tribunal through All India Telecom 

Employees Union Line staff and Group, which 

was registered as OA. 141/98. 

	

3108.1999- 	The aforesaid O.A. was disoosed of by ,  this 

'Hon'ble Tribunal on 31899 with a direction 

to the respondents to examine the case of the 

applicant on merits within a period of six 

mon the 

	

25101999-'-- 	The applicant submitted the judqment and 

order through representatiod with a prayer  to 

consider the case of the applicant for grant 

of Temporary Status in the light of the 

:aforesaid judgment. 

	

26042000- 	The applicant was asked to appear bef ore the 

scrutinizing committee on 352000 with all 

the relevant documents in view of the 

direction passed by this Honble Tribunal. 

	

26.09.2000- 	The 	applicant 	was 	informed 	that 	the 

scrutinizing committee had not found him 

eligible for conferment of temporary status 

through impugned let•Ler bearing no. E20/TSM 

reqularization/SC/04 dated 26042000. 



1* 

24082001 	Some of the similarly situated casual workers 

who were denied the grant of temporary status 

moved 	this 	Honble 	Tribunal 	through 

0No28/2001 and Hon'bie Tribunal, 

directed the respondents to grant them the 

temporary status 

05092001- 	Being aggrieved by the order of rejection of 

the temporary status passed on260900 

similarly situated casual workers namely; 

L. Rahaman • N Dey, D. Sc r- kar and B Das moved 

this Hbnble Tribunal through 0No332/2000 

and this Hon'ble Tribunal set aside the 

impugned order dated 26092000 with 

direction to consider the c a s e) of 	the 

applicants 	for 	conferment 	of 	temporary 

status. 

12032003- 	- The applicants 	of 	ONo332/2000 	were 

granted benefit of temporary status vide 

order dated 12032003 

LThat the respondent-s be directed to grant temporary 

status to the applicant in the light of -the udgmant 

and order dated 24.82OOl and also in terms of the 

order dated 592001 passed- in O. No, 332/2000 with 

immediate effect. 

I ------- 	 -. 	 ... -.-------- 	-________ 	- 



2. That the applicant be declared entitled to grant of 

"remporary' Status and regularjsatjon anc the respondents 

be accordingly directed to grant them the benefit of 

the scheme named as Caual Labourers (Grant of 

temporary Status and regularjsatot) Scheme of the 

Department of Telecommunication 1989' with effect from 

the date as had been granted to him vide letter dated 

15.12,1997 16,12,1997 ad 22,12,197 

3. That the Hon'ble Tribunal be pleased to set aside the 
impugned 	order 	bearing 	letter 	No, 	E720/TSM Reularisatjo/5/04 dated 26.092000 

4. That the respondents be directed to althw the applicant 

to continue in service in terms of the interim order 

passed by the Hon'ble Tribunal on 2.7.1993 and in terms 
• of .  the ,judgment and order- 31,81999 and 30.3,2001 
passed in O.A. No, 141198 and in O.A. An 332/200 
respectively till the benefit of temporary status and 

• regularjsj0 	are granted to them in termso 	the 
order 	dated 	15,12,1997 and 	22.12.1997 	with 
retrospective effect. 

That the Hon'ble Tribunal be pleased to declare that 

the applicant is entitled to full back wages with 

effect from 30.6,1993 till the date of actual 
reinstatement 

. Costs of the application 

7.. ny other relief or relieves to which the applicant is 

entitled to, as the Hon'ble Tribunal may deem fit and 
proper, 

* * 
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GUWAIJATI BENCH 

( m Application under Section 19 of the Administrative Tribunals Act, 1985) 

Title of ie case 	 : 	0. A. No I ° 	/2003 

Sri Manindra Chandra Nath 	: 	 Applicant 

Versus - 

Union obndia & Others: 	 Respondents. 

INDEX 
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II 
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12 - X COpy of the judgment and order dated 5.9.01 

13 - 	 XI Copy of the order dated 12.3.03 -( G- 
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IN THE CENTRAL ADMINISTRATly1J TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 
(r1 APPlication under,  Section 19 of the AdrriirtisLrative 

Tribune is Act, 1985) 

r 	,', 
L), H. 	'0. 

1912, 
2003 

BETWEEN 

Sri Manindra Chandra Nath 

Villagç-Kankalash, P.O. Bhaiabazar 

Distri-Kathnganj (Assam). 

...Petitioner 

-versus- 

1. 	The Union of India through the 

Secretary, Ministry of Communication, 

i. Assarn Circle, Department of Telecommunication, 

New Delhi. 

i3harat Sanchar Nigam Limited 

Represented by the General Manager, 

Assam Circle, Department of Telecommunicatjon, 

oveiimient of India, Ulubaii, Guwaliati. 

The General Manager, 

1elecorn, Silchar SSA, Department of Telecommunications, 

Silehar, Assam. 



Sub Divisional Officer, 1'elecom 

Department of Telecommunication, 

Karimganj 

Divisional Engineer (P & A) 

Office of the General Manager 

Bharat Sanchar Nigam Limited 

Silchar. 

Respondents 

DETAILS OF THE APPLICATION 

1.. 	Particulars . of or rCL against_which this pl2licatio 

This application is made paying for a direction r  

upon the respondents for conferment of Temporary Status 

in the light of the direction passed by this Honble 

Court in O.A. No. 141/1998 and also in the light of 

Judgment and order passed in O.A. No. 408/2000 O.A. 

No. 332/2000 'jhich were filed by the other similarly 

situated casual workers and also against the impugned 

order dated 26.9.2000 issued by the General Managers 

Te1ecom Siichar SS A reectinci the prayer of the 

applicant for grant of Temporary Sta tus and 	further 

praying for. a direction to the respondents for 	r a n t 

of Temporary Status with all consequential benefits at 

least with effect from the date of conferment of 

temporary status as has been granted to other 

similarly situated casual .jorkers. 

'f4cJt9CkMcdc 
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The applicant declares that the suhject matter of this 

application is well within the jurisdiction of this 

Hon 'ble Tribunal. 

3.. 	Limitation.. 

The applicant states that a separate application with 

the Original Application for condonation of delay has 

1 been filed before the Hon'ble Tribunal. 

Facts of the Case- 

V That the petitioner is a citizen of India and as such 

he is entitled to all the rights, protections and 

privileges as guaranteed under the Constitution of 

India 

4..2 That the petitioner 	was initially engaged as casual 

or- ker in the Telecommunication Department, Karimganj 

along with Dhi rendra Sarkar • 8i rendra Des LU tfu r Rahman 

and Nihar Dey along with some other similarly situated 

casual Norkers since let March 1988. Be it stated that 

the petitioner had also served under the aforesaid 

respondents even prio rto March 1988. The case for 

conferment of Temporary Status of the applicant in fact 

forwarded to the Telecom Divisional Engineer, Siichar 

by the then SubDi''isional Engineer. Silchar by the 

then SubDivisional Engineer, Karimgan: vide its letter 

H 



bearinq NoE119/pTII/9596 dated 812,1995,10,7,1995 

and in the said letter the detail particulars of the 

k'orkinq days in respect of the present petitioner had 

been shoLn as follotAlS 

Name 	Date of enqaqement Year 	Total no. of 
Norking days, 

Manindra Oh, Nath 0103,88 1988 

1989 

1990 

1991 

1992 

1993 

1994 

1995 

284 

246 

287 

279 

287 

284 

250 

104 

It is relevant to mention here that since March, 

1988 t h e petitioner was continuously working uner the 

respondents with all sincerity devotion and duty. 

The peti tioner alonq kith others repeatedly 

approached the hipher authorities for conferment of 

temporary status in terms of the casual labours (Grant 

of temporary Status and Re.qularisation) Scheme, 1989, 

'therejn it is stated that a casual employee t,,jho have 

rendered continuous service of at least one year, out 

of vhich he should be enqaqed for a period of 240 days 

(206 days in the case of offices observinq 5 days 

week), such casual labourers would be desiqnated as 

Temporary Mazdoors and also entitled to conferment of 

Temporary Status 'ithout reference to the 

creation/availability of 	regular Group 	D post. The 

dX\ 
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present applicant in fact had attained eligibility long 
back 	for-  conferment of Temporary Status in terms of the 

aforesaid scheme as because he had rendered service 

tor 240 days in each calendar year since his initial 

engagement, as casual t'orker. 

A copy of 	the letter-  dated 10795/81295 

indicating the detail service particulars is 

enclosed herewith and marked as Annexu re-I 

43 That your applicant further begs to state that the 

respondents constituted a committee for scrutiny and 

or conferment of Temporary Status to the casual 

H workers under the. supervision of high ranking officers 

H of the Telecommunicatior department under TDM, Silchar 

Be it stated that after detail scrutiny of service 

r-ecord,s of the.. applicant he 	asgranted temporary 

status provisionally along u\'ith other similarly 

situated casual workers along k'ith Dhirendra Sarkar,  

and Birendra Das vide letter bearing No. E 

119/TSM/CM/97-95/3$ 	dated 151297 and also vide 

letter dated 22121997 issued by the SDO. telegraph 

Karimqanj. The same SDO again issued a letter bearing 

NO. E - i 1 9/T5M/CM/9899/11 dated 290698 regarding 

conferment of Temporary Status, wherein it is stated 

that such conferment of Temporary Status can be 

ter- minated at any time vlithokit assigning any reason.. 

Surprisingly, the order of temporary status granted to 

the present applicant in pursuance of the TDM, Silchar 

letter bearing No, E20/GRPD'pectt/98 dated 9. l297 

has been cancelled by the TDM Silchar vide his letter ,  

'RoY\ftJY5rfl\ 
 



bearinq 	No, 	X11/TDM'SC/CM"Rectt/9899/208 	dated 

27,06,98 and it is also stated that service of the 

applicant is no longer required with effect .from the 

forenoon of 290698. Be it state.d that:. no reason was 

3ssiqned for cancellation of order of conferment of 

temporary status and on the face of it., the seine 

•ppears to be extremely illegal and as such the order 

:S void ab initlo. 

copy of the letter dated 15.12.97, 22.12,97 and 

the order of cancellation dated 29.06.1998 

indicating t h e de t a i 1 service particulars is 

enclosed heretith and marked as Annexure-Il, III 

and IV respectively,. 

44 That your applicant being highly aggrieved f o r 

ancellation of temporary status as uell as dis 

from service approached this 	Hon ble 

ribunal through All 1n ia Telecom Employees' Union, 

'ine staff and GroupD and others by filing an 

pplication tihich was registered as O.A. 141 of 1998. 

I 	he said Original Application came up for consideratio.n 
efore this Hon'ble Tribunal for admission on 02.07,98 

J nd the Hon'ble Tribunal after hearing the parties was 
leased 'to admi't the said O. on 2.7.98 and was also 

pleased to issue shoN cause as to why the interim order 

prayed for shoi].d not be granted and the notice made 

returnable by 4 weeks as an interim measure the Hon'ble 

Tribunal was also pleased to direct the respondents not 

disengage the service of'the applicant and further 
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irec ted the respondents that the applicants of the L id Original Application should be allokied to continue 

in their service. The relevant portion of the order 

tp!ated 27,199$ passed in O,, No. 141/98 is quoted 

elot' 

Heard Mr,, B. K. Sharma 	learned counsel 

appearing on behalf of the applicant and Mr. 

S. A li learned Sr. CGSC. for the 

respondents, 

pplication is admitted. 	Mr. 	B. 	K. 

Sharma prays far an interim order not to 

discontinrie the services of the applicant. 

Mr. S. Ali, has no instructions in the 

:1 	 matter, 

Issue notice to show cause wily interim 

order as prayed for,  shall not be qrantec:L 

Notice is returnable by 4 weeks, 

Mean\lhile the casual orkers shall not 

be disengaged and the applicant shall he 

allo\!ed to continue, in their services, 

The applicant immediately after obtaining the 

nterim order had aproached the respondents repeatedly 

cr reinstatement in service and also submitted the 

brder of the Honble. Tribunal passed in O,,. No,14198 

t surprisingly the respondent.s did not take any 

ahtion in spite of the clear' order passed by the 

Hn ble Tribunal. \'hich amounts to contempt of court. 

<P 

KOV Y1L &Xk kt\LdtC 
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It is also pertinent to mention here that the above 

order had been passed in presence of Sr. C
. G . S . C. who 

had also communicated the order of the Hon ble Tribunal 

and notices were also duly served upon 	the respondents 

by 	the 	Reqistry of 	the 	Honble Tribunal, Therefore 

inaction of the respondents in the' instant case amounts 

to violation of the order of the Honble Tribunal dated 

27. 1998 referred to above. 

copy of the orderdated 27, 1998 is annexed as 

Annexure 

That it is stated that the benefit of Temporary Status 

had been granted to the applicant after detail scrutiny 

of 	their 	service records 	and 	after - 	findinq 	'them 

eliqible/suitbe for 	pr- ant 	of 	temporary 	status. 

T 	they are covered 'by the terms and conditions 

laid down 	in 	the scheme 	'to 	grant 	temporary status 	and 

Iregularisa.tion. 	It is 	pertinent 	to 	mention 	here 	that 

the 	conferment 	of 'temporary 	status 	had 	also 	been 

approved in the minutes of 	LJCM held on 431.996 in the 

Chamber of 	Telecom District 	Manaqer , 	Silchar. 	The 	said 

'neeting was held on 431996 	1361996 	2981996 3  

L421997 2761997,, 2271997 2291997 and 

4. 12, 1997 andt only thereafter the order of conferment 

f Temporary Status tas passed by the Respondents in 

espec't of the present applicant. 

That it is stated that after receipt of temporary 

tatus the applicant continuously worked till 296. 1998 

cnd which ('Jould be evident from the pay slips issued by 

RaPy~ck)_~ (At ~h~ 
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the office of the Respondents presently available with 

the respondents. 

That it is categorically stated that after the interim 

order' passed in 141 of 1998 the applicant regularly 

attended to the office but no tork was allotted to him 

pursuant to the order dated 271998. But in terms of 

the interim order he has continued in service although 

no specific order of 'ork is allotted and in the 

process he has continuously torked since 2. 7 1998 till 

date. Be it stated that this period is also liable to 

be taken into consideration for the purpose of granting 

of temporary status. It is specifically stated that if 

the aforesaid period is taken into account the 

applicant would further be entitled to the temporary 

status. 

4.9 That applicant beg to state that the O. No141/98 the 

Respondents duly contested before the Hon'ble Tribunal 

and the Hon'ble Tribunal decided the same on 31 81999 

with the follo\ing directions: 

tn vietj of the above • w e dispose of these 

I  applications w i t h direction to the 

respondents to e x a m i n e the case of each 

applicant. The applicant may file 

representations individually within a period 

of one month from the date of receipt of the 

order and, if such representations are filed 

individually, the respondents shall 



V,  

ii  

10 

scru Linize and examine 	each case in 

consultation with the 	records and thereafter' 

pass a reasoned order on merits of each case 

within a period of six months thereafter'. The 

interim 	order passed in 	any 	of the 	cases 

shall 	remain in 	force till 	the disposal 	of 

the representations, 

9. 	No order as to costs. 

In terms of the above :judqme,nt and order of the 

Hon'ble 	Tribuna.l 	the 	applicant 	submitted 

I representations along with the copy of thel 1udgment and 

order' passed in O.A. No,141/98 on 25101999 ie. 

within the 'time limit fixed by the Hon'ble Tribunal, In 

the said representation the applic0.nt, inter alia, 

prayed fj consideration of their case in the light of 

the judgment and order,  passed by the Hon'ble Tribunal 

1 referred to above. In this connection it may be stated 

that the interim order was granted in favour of the 

applicant on 27998 in O,. 141/98 has been continued 

for another 6 months w,e. f 3181999. Be it stated 

that the respondents even after the expiry of 6 months 

stipulated time qrante.d by this Honhle Tribunal prayed 

I for extension of time limit on number of occasions and 

in the process the respondent have consumed more than 

one year in addition to the 6 months time limit granted 

by this Hon'ble Tribunal and t h e interim order 

accor'dinqly continued till such time and in 'the said 

Iprocess the applicant further attained eligibility for 

fojvr otk/\  cJ 
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the grant of temporary status by rendering work for ,  

240 days in a particular calendar year' and since 

January, 1998 he has also rendered 240 days tor'k in the 

calendar year 1998. 1999, 2000 and 2001 either by 

virtue of••the interim order or by the order of the 

temporary status granted by the respondent Union of 

India, 

copy of the order dated 3181999 passed in 

141/98 is annexed as Annexure-VI, 

410 That the applicant state that it is relevant to mention 

here that after' passing of the interim or - der dated 

27. 1998 the entire matter had been referred before the 

Directo rate of Telecommunication, New Delhi by the 

office of the CGMT, Assam Circle and opinion was also 

sought regarding implementation of the Interim Or - der 

pased by the Hon'ble Tribunal in different cases of 

similar nature including the case of the present 

applicant in O.A. No, 141/98, HoNever, it would he 

evident from the order of the respondent no. 2 issued 

under letter No. STES21/160/26 dated 16101998. It is 

stated in the said order, that it would be appropriate 

and beneficial to DOT that the labourers might be re-

engaged and in case DOT 'ishes to dispense with their 

services then procedure under-  Section 25F of the 

Industrial Disputes Act might he adp•ted after re-

engaging the casual labourer- s. It is relevant to 

mention her-a that the applicant caine to kno; fr-om a 

rd ia ble source that the. local au thori ties sent 
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compliance 	report 	to 	the 	Directorate 	of 	the 

:Te1p.comnunjca'1- ion in terms of t h e order dated 

16101998 but in fact t h e order of the Honble 

Tribunal passed on 27. 1998 directing t he respondents 

to allo' the applicant to continue in service had not 

been complied with in spite of the instruction passed 

by the Directorate of Telecommunication. Therefore 

action of the respondents amounts to contempt of cOurt. 

The Hon'ble Tribunal may, therefore, be pleased to 

declare that the applicant is still in service in terms 

of 'the I n t e r i m order passed on 27. 1998 in O.A. 

No. 141/98 and also in terms of the ,judqrnent and order 

passed by the Hon'ble Tribunal on 31,,8.1.999 wherein it 

as categorically ordered that interim order passed in 

any of the case should remain in force till the 

disposal of the representation of the applicant. It is 

categorically stated that although the applicant 

submi tted 'their representation on 25. 10.1999 in terms 

of the order dated 318 .1999 hut' for a long time no 

comrriuniction were received, from t h e respondents 

regarding consideration of his case f o r grant of 

temporary status. HoNever, applicant came to learn that 

his case for grant of temporary status has been 

r'eected. The respondents are, 'therefore, :Liable to pay 

Napes f o r the period tAlith effect from 306,1998 till 

t h e formal order of reinstatement is passed by the 

respondents, . 

In view of the direction passed by this Hon'ble. 

Tribunal in 	No. 141 of 1998, the present applicant 

cQXQ eK 
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as asked to appear before the Scrutinizing Committee 

on 3.5.2000 w i th the relevant documents mentioned 

therein in the letter No. E'20/Scrutiny/CM/2000"2001/03 

dated 26.04.2000. The applicant accordingly appeared 

before the Scrutinizing Committee iith all relevant 

ocuments in terms of letter dated 26,042000 but most 

surprisingly the Scrutinizing Committee dd not even 

[heel like to go through the documents but after a 

erusa1 of the said documents at a glance, informed him 

t his interviekj is over. Surprisingly vide impugned 

letter bearing No. E'20/TSM regularization/SC/04 dated 

6.9.2000 informed the applicant that the Commit tee 

a ftc r t ho rough sc r u t i n y and exam i nat ion of reco r ds 

ubmi t ted its report and according to the said report 

the present applicant is not found eligible fo 

conferment of temporary,  status, even under one time 

e•laxation scheme granted by the Telecom Commission 

kde order dated 122. 1999. It is further stated in the 

impugned order dated 2692000 that the applicant did 

ot complete 240 days Nork in department of Telecom in 

ny Calendar year, prior to 181998. Moreover it is 

lso alleged that the applicant was not in engagement 

as on 1.8.1998,  as such Committee did not recommend his 

name for conferment of Temporary Status. The above 

indinq of the Scrutinizing Committee is contrary to 

fhe service records of the applicant. It is 

categorically submitted that the applicant completed 

21 40 days work in each calendar year since h i s 

engagement in the year 1998. It is further submitted 

ftctCtc 
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that applicant was very much in engagement on 1.8.1998 

by 	virtue 	of 	the 	Hon'ble 	Tribunal's 	interim 

order/orders passed in O., 141/1998. tihich is 

made absolute while disposing the Original Application 

No, 141/1998 with the condition that the interim order 

passed in O.A. 141/1998 shall be continued till 	he : 

repFesentatlon of the applicant is disposed of. In th 

instant case 	the representation of the applicant in 

fact was disposed of only on 26.9.2000, therefore at 

any rate the applicat was in service continuously 

without any break at least with effect from 2.7.1998 

till 26.9.2000 as per the Hon'ble Tribunal's order 

passed in O.A. 141/1998. The detail particulars of 

Norkinq days rendered by the applicant as per interim 

order dated 2.7.98 passed in O.A. No. 141/1998 are as 

follojs 	- 	 - 

Period 	 No. of tiorking days 

2.7.98 	31.12.1998 	183 days 

1.1.99 	31.12.1999 	365 days 

1.1.2000. 	26.9.2000 	260 days - 

it is quite clear from above that the applicant 

has earned eligibility for conferment of Temporary 

Status as per the records available, as such denial of 

grant of Temporary Status is highly arbitrary, unfair 
r 

• and illegal and the same is in violation of Article 14 

of the Constitution in as much as 4 (four) similarly 

situated casual torkers namely; Dhirendra Sarkar, Nihar 

Doy, Lutfur Rahman and Sri Birendra Das whose cases 

were initially rejected by the Scrutinizing Committee 

on 26.9.2000 following the direction passed in O.A. 

- rr --r 	--1—L. 
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141/1998 but subsequently they were granted benefit of 

temporary status vide TDM order bearing letter No. E -

34/TS1/PTKN/02-03/4 dated 1203.2003 In this 

connection it may be stated that the case of Md. Lutfur 

Rahman, Nihar Dey, Dhirendra Sarkar and Birendra Das 

were earlier re.jected by the respondents the similar 

manner on 2692000, more or less on the same alleged 

ground but thereafter said Lutfur Rahman, Dhire.ndra 

Sarkar, Nihar Day and Birendra Das again moved the 

Hon'.ble Central Administrative Tibunal • Guwahati Bench 

through OVA. No 332/2000 and the said Original 

Applicant was duly contested by the respondents and the 

matter was finally decided on 59.2001. The Honb1e 

Tribunal was pleased to set aside the impugned order 

dated 269,2000 and also held that 'those applicants 

namely, D. Sarkar, B. Dat, L. Rahman, NDey were deemed 

to be in service at least from 271998 to 26.9.2000 

and further directed the respondents to consider the 

case of those applicants in O.A. 332/2000 for 

conferment of Temporary Status in the light of the 

observation made in the O.A. 28/2001. Be it sated that 

the other sirnild..rly situated casual workers whose names 

have been cited above approached this Hon'ble Tribunal 

through O.A. 	NO. 	28/2001 and 	also 	through 	O.A. No. 

332/2000 being 	aggrieved 	by the 	order 	of 	re,jection of 

claim 	for 	conferment 	of Temporary 	S'ta'tus. 	But the 

present applicant 	could not 	approach 	this 	Ronbie 

Tribunal after .passing 	of the 	impugned 	order 	dated 

26.9.2000 due 	to 	poor 	financiãi condition. 	But 	it is 
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categorically submitted that the present applicant 

rendered same period of service under the present 

respondents and the present applicant is similarly 

situated like those appricants of O.A. 332 of 2000 and 

No, 28/2001. It would further be evident that 

similar order of rejection of the claim for conferment 

of temporary Status was passed in respect of. Sri D. 

Sarkar, L. Rahman B. 'Das and N. Dey on the same date 

ie. on 262000. which were finally set aside nd 

quashed by he Hon'ble Tribunal. Therefore the 

applicant 'being similarly circumstanced like those 

applicants of O.A. No.28/2001 and 332/2006 entitled to 

similar benefit of conferment of Temporary Status as 

extended to those applicant in 0.A No. 332/2000 vide 

order dated 12.3,2003 with all consequential service 

benefits including arrear monetary benefit. 

Copy of 'the impugned order dated 26.9.2000 

and impugned order dated 26.4.2000, 'judgment 

•  and order dated 24.82001 59.01 and copy of 

the order dated 123.03 are annexed as 

Annexure- VII,, VIII, IX, X and XI 

respectively. 

4.11 That it is stated that 	the applicant was initially 

enaged in the year 1988 thereafter he was continuously 

working under the respondents since last 12 to 15 years 

and it is 'further categorically submitted that he has 

rendered more than 240 days of service in each calendar 

year but in spite of this' factual position the case of 
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the applicant for conferment of temporary status even 

after passing of direction contained in O.A. 141/98, 

Since the applicant belonged to very poor family could 

not affoi-'d to approach beoro the learned Tribunal 

after passing of the impugned order dated 26.9.2000. 

Hoiever, other similarly circumstanced casual workers 

'hose names referred to above had approached the 

Hon'b•le' Tribunal through O..A. No. 332/2000 and 

folloinq the direction passed therein the respondents 

qranted the benefit of Temporary Status \'ide order 

dated 12.3.2003. therefore, the Hon'ble Tribunal be 

pleased to direct the respondents to e<tend the similar 

benefit to the present applicant, 

4.12 That it is stated that there is a delay of 1 year 308 

days. in filing the Original Application, Therefore, a 

separate application for,  condonation has been filed 

to the instant -applicationexplajninq the grounds of 

delay. - 

4.13 In the facts and circumstances stated above the Honb1e 

Tribunal be pleased- to pas an appropriate 

direction/order upon the respondents for conferment of 

Temporary Status to the present applicant with all 

consequential service benefits, 

4.13 That this application is made bona fide and for the 

cause of justice. 	 - 

. ----- __,,_4_. 	---- -- -4-.___. 	---!--.-- 
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For that the benefit of temporary status granted to 

the appjcant vide letter dated 1512,1997 

16 12,997 and 2212,997 
cannot be taken aay by 

the responderts without folloting the procedure 

established by law or k'ithoLt Pro\/idinq any 

reasonable oPPortunity 

52 
For that the 1'flpuqnec decisior of the respondents not 

to grant temporary status is contrary to the rule and 

1aj and order of the Honblp. Tribunal in the facts and 

circumstance of the cCse of the applic'att 

53 

 

For that the applicant has acquired a, valua)je and 

legal riht for grant of temporar, status in terms of 

Casual labourers (Grant of Temporary status and 

Reqularjs50) Scheme of the Departmejit of 

Telecommunicati 	1989), 

	

54 For that 	
the applicart has fulfilled the criLar'ior 

laid doNn in Paragrp 5 (i) of the provisior laid down 

in casLfal labourers (Grant of temporary status and 

Reularisat01) Scheme 1989, 

5.5 For th t the appljcart h a v e Completed the requisi 

number of days i e, 240 
daysin terms of provisions laid 

down in Paragraph 5(i) of the casual labouters (for 

grant of temporary status and reqularisa.tj)) Scheme 

1989. 

H 
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44-  

56 For that the applicant has continuously worked since 

March.,1988 without any break and performed works of 

permanent/regular nature 

5.7 For,  that the present applicant was entrusted with the 

regular nature of works that are being performed by the 

regular Mazdoor of the department of 

TelecommunicatiOnS 

5.8 For that nonconsideration of the case of 	the 

applicant for grant of temporary status in the manner 

indicated the judgment dated 562001 is contrary to 

the findings of this Hon'ble Tribunal given earlier in 

O.A. No.. 332/2000 as well as the records of the 

• respondents in the case of similarly situated 

employees and also contrary to the findings given 

earlier by the scrutinizing committee constituted by • 

•  the department of telecommunication itself as we]l as 

to the certificates relating working period issued in 

resect of the applicant countersigned by the competent 

authority of the department of Telecommunication 

59 	For that the applicant were in engagement as on 

181998 in •terms of the' interim order dated 

27. 1998 passed by the Hon'ble Tribunal passed in 

O..A.., No, 141 of 1998. 

5..10 	For that non consideration of the claim of temporary 

status of the applicant have been issued •without 

taking into consideration the spirit of 	the 
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direction of this Hon'ble Tribunal in O.A. No, 

332/2000 is violative of Article 14 and 16 of the 

Constitution. 

	

5.11 	For that no opportunity or notice as contemplated 

under the scheme has been provided to the apolicant 

before passing the impugned orders of cancellation 

of temporary status. 

	

5.12 	For that applicant have acquired temporary status by 

operation of law as they have fulfilled all the 

required conditions laid down in the relevant scheme 

for grant of temporary status and under,  the amended 

scheme. 

	

5.13 	For,  that the Interim order' passed by the Hon'ble 

Tribunal on 2.7.1-998 in O.A. No.141/98 was in force 

but even then the applicant have not been allotted 

any work even after repeated approach before the 

competent authority by them, 

5.14 	For,  that 	the respondents, have willfully 	restrained 

the applicant from 	discharging their, 	duties 	and 	as 

such they are entitled 	to full back wages with effect 

from 30.6.1998 t-.ill 	the date of actual 	reinstatement. 

5.15 For that the lobal authority did hot allow the 	' 

applicant to' discharge their duties although 'the CMT 

and Directorate of Telecommunication directed the 

local authority allow the applicant to , discha'qe 
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their duties in terms of the InterIm order da.ed 

2.7.1998 in O.A. No.141/98 of the Hon'ble Tribunal. 

.5,16 For that the instant impugned order has been passed 

on the same set of grounds, which were earlier taken 

by the respondents in O.A. No. 332/2000 but stood 

rejected by the Hon'ble Tribunal in the judgment and 

order dated 5.6,2001 and as such the impugned ord.r 

of cancellation Is arbitrary, unreasonable and 

without any basis. 0 

5.17 For that the impugned order dated 26,9,2000 has been 

passed mechanically without consultation of records 

and. the same is contrary to the service records of 

the applicant, As. such the same is liable to be set 

aside and quashed. 

That the applicant states that he has no other 

alternative and efficacious remedy than to file this 

application, 

7. 	Matters not oreviouslv filed or K)endina with any other 
cou rt. 

The applicant further declares that he had previously 

filed an application before the Hon'ble Tribunal which 

was registered as O.A. No.141/98 the same, as finally 

decided on 318.1999 with a specific direction to the 

respondents to consider the case of the present 

applicant for grant of temporary status in the light of 

the scheme as stated above. 
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Under the facts and circumstances stated above, the 

applicant humbly prays that your Lordships be pleased 

tO issue notice to the respondents to shoN cause as to 

Nhy the reliefs, sought for by the applicant shall not 

be granted, call for the records of the case and on 

perusal of the records and after hearing the parties on 

bh'e cause or causes that may be shoi,jn, be pleased to 

grant the follotin reliefs 

.8.1 That the respoidents be directed to grant temporary 

status to the applicant in the light of the ,judqment 

and order dated 24.8.2001 and also in terms of the 

order dated 5.9.2001 passed in .0.A. No. 332/2000 with 

immediate effect, - 

I 

8.2 That the applicant be dec,ared entitled to grant of 

Temporary Status and regularisation and the respondents 

be accordingly directed to grant them the benefit of 

the scheme named as Casual Labourers (Grant of 

temporary Status and regularisation) Scheme of the 

Department of- Telecommunication, 1989 with effect from 

the date as had been granted to the applicant vide 

letter dated 15.12.197, 16.12,1997 and 22.12.1997, 

8.3 That the Honbie Tribunal be pleased to set aside the 

impugned letter- bearing No, E - 20/TSM 

Reqularisatjon/SC/04 dated 26.9,2000, 
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• 84 That the respondents 	be directed to allow the 

applicant to continue in service in terms of the 

interim order passed by the Hon'hle Tribunal on 

27 1998 and in terms of the judgment and order 

31.8...1999 and 30..32001 passed in O.A. No, 141/98 and 

in O.A. No. 332/2000 respectively till the benefit of 

temporary status is granted to the applicant in 

terms of the order dated 15.12.1997, and 22.12..1997 

with retrospective effect, 

8.5 That' the Hon'ble, Tribunal be pleased to declare that 

the applicant is entitled to full back wages with 

effect from 30.6.1998 till the date of actual 

reinstatement. 

8.6 Costsof the applicatidn, 

8.7 	Any other relief or reliefs to 	which the applicant is 

entitled to, 	as the Hon'ble Tribunal may deem fit and 

proper. 

1L. 

9.1 Pending disposal of this application the respondents be 

9.2 directed to allow the applicant to discharge his duties 

till disposal of the Original Application. 

10. This application isfiled throuqh Advocates. 

li. 	Particulars of thé.I.P.O. 	• 

I.P.O. No. 	9 
Date of issue 



4 	

24 

Isáued from 	 Gujahatj, 

iv) Payable at 	 GPO, Guwahati. 

12. List of enclosures, 

As stated in the index. 
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4.  

VERIFICATION 

I, Shri Manindra Oh., Nath, Son of Sri Mohendra 

Chnd1ra Nath aged about 39 years, resident of village 

Kaaklash, P.O. Bharqabazar, District Karimani, Assam, 

ap4liant in the instant Application do hereby verify that 

th statements made in Paragraph 1 to 4 and 6 to 12 are true 

to 
I  kpy iknowledge and those made in Paragraph 5 are true to my 

lecalJ advice and I have not suppressed any material fact. 

And I sign this verification on this M,  the-

,,,,day of August. 2003. 

.rkoxYurr\ cL7fl\  & 
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(See 	lu1e 42) 

n The CntraI Administrative Trib&rnai 
GUWAI-/TII3INCFI 	GUWAUATI 

I? 

ORDER SI-EEET I 

APPLICATION NO 	J ' I OF 199 

Apphan(s) Q 	 ' m 

ResVondcnt(s) 	\J, ',, 	 - 	or 

• Advocate for App1icant(s..  

Advocate for Respondent(s) 	 N 

Nocs of 

2-7-98 

I dQJL 

Order or (hc Tnbtjnáj 

Heard Mr.B.Kosharma learned CQUi3ft. 

appearing on bch].f of the eppUcant zrn 

11r.E3.A]j, learned Sr,CG, Cforth 
repondet5. 

Applicatjn is adrnjtted, .11r3. 

hzriaa prdyo for an interim ordertot 
to diecontjn the cervices of the 
apf&tjcrztc. Hr,3J.j has no ifl8tructj)n 
irz titlo motto.. 

I'to oticuto show , cause why 
Intciriin orderpreyed for ohall 'jot be 
granted. Notice ie returnabre by 4 ieoko 

the caoual worker3 cihall 
ot be dioengaged and the applicantc 
ahall be aulowedto continue,in thejr 
oorvicoa. 	. 	...• 	. 	. 

Liat it on 31-7-98 for Order' 

IJ 

• 	

••, 
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GUWAU1TI BC tCU 	 ". 

• 

Or1g1fl 	
Application No 107 of lY9b andothera .*t. 

.1 

Date of decisiOfl ThiU the 31t dy of 
AugU8t 1 9 9 9 1 i: .  

	

The Hon 1  ble r Justice I) .h. 
	cChaitma 

The i-ion'ble Mr\ G.L; SanyiYiM' 	
IWJ •L,.Tt,tV 	nber H 

1.• 	No.107L1998 
	 t. 	ftl 

Shçi Subal Nath and 27 others 
By Advocates Mr J.L. Sarkar and Mr M. Chandaf 

-versus - 
5 p0tCfl 

The Union of India and OtilrL 	
Re  

By Advocate Mr B.C. Pathak, 	
C.G.S.C. 

2. Q.NO.112/1996 

All IndI3.TeleCO111 EiiiploYeesUniOn, fits 

Line .Staff and Group 'D 1  und aI1Ol1€ 	
. .. . pp1C 

I 

	

	
Sa 

B Advocates Mr B K ShLl 	1J hr S 	Lma 

-v e r s us 

- 	 0 ,  

'The Union ot india and OthL 

0 
By Advocate Mr A. Deb 

Roy Sr. C.G,S.C., 

3 	0 A No 114/1996 
•0 	 Of 	

0,' 

II 	 Ii 

All IndialTelecoIu Employees 	
1Ofl, 

\L1ne stfç and Gtoup 'D' 
	no another1 	

. ApCafltS 

Advocae8 Mr B K ShaLlila and r sJ srma 

H 	 'id 	Li 	
' 

)

rsu - 

/41 	Uni 	of India and others 
	

0 	

•• 	ep4)fldt 5  

he 

ly AdvO 	e Mr A Deb 
Roy, Sr C.G.S.C. 

• 	, 	 . 	. . 	

1, 

- 

00 000 

4. 0.A.NO. . 8/1Y9 	
• • 0 

( 00k 	 ' 	

• 	: 0. 0  

SILL 

 

By AdvOi4Le 3 flL J L 	
I 	h Ll'cm 

( / 
	•"" and Ma 	GosWaIfli. 	0 

01-0 	

10,1 7 fiersu 

The Uflfl of India and otheb 	
,.sondeflt 

By AdvO1Cte Mr A. Deb 10 / 	C.G..c. 	• ,•lit 

lit 

„00 '  • 	 . 	- 

•0 	

•,” 	 0 	

0 	

0 

0 	 0 	• 

0 	 . 	
. 	.1 	 • 	II' 

0 	
0 	

0 	 •• 	
0 
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ONo 120/99 8. 
App1Cat 

Shri Kamala Kanta Das and 6 othetB iAill 

By Advocates Mr J.L. 	Sarkar, 	Mr 	M. 	Cltand ,. 	., 
1 e. 

and Ms N.DJ Gouwami. 

. -versus- 

The 	Union 	o;f 	India 	and 	dt:hera .................Re8pQfl
.

. 1.'  
t6  

Advocate Mr 	B.CPathakl 	Addi. 	C.G.S.Q. 
By 

..... 
. 

ó.A.o.l31ie'leocom
12. 

Union and 
All India 	Employees 	

. 

. ,....App1ict 8  

another ,  

By 	Advocat 	Mr 	B.K. 	Sharnia, 	Mr 	S. 	Sarma . 

and Mr U.K 	air. 

• 	-versus -  . 

. 

The Union 	India and others 	
....Re3P0t8 

B.. 	Patha, 	Addi. 	C.G.S.C. 
Mr 

, 

By Advocat 
..•• 	. O.A.NO.13d/98 ... 

EmplOYeeB Union, eecom 
7. . 	Tn 	ia 

Line Staffand Group 	D' 	and Apl i 1 1 .1ttS 

6bothero 

ès 	Mr 	.B.K. 	SharlflL, 	Mr 	S 	s 	ru ., 
By Advoca 

. and Mr U. Nair. 

SUB- 
-ye .Re5P99t 

The 	Ufliôfltof 	India 	and 	ottie 	
. 	 •..B 

By Advocate Mr 	A. 	Deb Roy, 	Sr. 	C.G.S.C. 

8. 	 .13/1998 
. 

All mdi 	
Te1ec0m Employee8 Union, 

Staf,afld GrOUP 	P' 	and.. 

. 	 .. 	. 

... .Applicaflts 

6,.others . 	 . 

Mr 	B 
 

K. 	Sharma, 	Mr S 	Sarifla 
By MvOCq s 

and MrU air 

-v 
SU I  

•....Re8Pot5 

Uni° 
India and others 

The 

Advocae r 	A. 	Deb 	Royi 	Sr. 	C.G.S.0 
• . 

By 

9q1: 	.A.NoJ1/l998 

All 	Ind 	TeleC0Ifl EmplOYe 	UniOn, 
- H ficants 

H Line Staf and Group 	'D' 	anU aitorh 

Advoate5 Mr B.K. 	Sharma, 	Mr 	S. 	Sarma  

By 
and Mr 	K. 	Nair. 	 • ,,. 

rsus- W 

Uni'Ofl of 	
India and other3 

The 

ate Mr 	A. 	Deb Roy: 	Sr. 	C.G.S 
It 

B 	Adv 

1'i 

if 



i 0 .O.A.wo142/1998 

All 	India Telecom Employees Union, 
Civil Wing Banch 

Advocate Mr B. 	Malakür 
Applicants 

. 

-versus-- 	 0 

The Union of !Indja and others 	. 	.....ReLpondents 
j 

By Advocate Mr B.C. Pathak, Addi. C.G.S.C. 	
iii 

 

11. O.A.No.145/1998 

Shri Dhanj Rani Deka and 10 
	..Appljcanttj 

By Advocate tlrt I. •IlUsoajn, 

-versus- 

The Union of Indja 	and 	others 	 . 	.. .Respondents. 
By Advocate tr 

 

A. 	Deb 	Roy, 	Sr. 	C.G.S.c. F ...  O.A.No.192/1g98 

All 	India Te1ecom Eniployes 	Union, 
Line Staff and Group 	1 DI 	and 	anoLh 	. . .. .Applicants 
ByAdvocategjpjr B.K. 	Sharma, 	tic 	. 	arma and 	Mr 	U.K. 	I'lajr. 

-versu 
 

The. Union 	of. [ndia and others 	 Respondents 
By 'Advocate M A 	Deb Roy, 	Sr 	C G 	C 

O.A.No.223/199 

All 	India 	.Leleccnu 	LmployLLJ 	Ui i 
\ Llfle Staff and Group 	'U' 	and anoLhL 	 Appliciit 
Iy Advocates f'lr 	B K 	Sharma 	and 	tic 	S 	Sarma 

-versu I I ,  

*1 
 Union oft 

•Hi 
<ÀY Advocate t 

ndia and others 

A. 	Deb Roy, 	Sr 	C G S C. 
1111 

•!I 	O.A.No.269/1 • 	 • 
t 	 Hl 

,•. 	,_sT . 	 . 

• A; 1 :Indja 	Tecom Employees 	Union,  
LI 

I, 
e 	Staff 	aIc! Group .'D' 	and another 	•....Applicants III' 

By 
11 

Advocateeir 
U.K 	Nairnd 

B K 	Sharma, 	Mr S. 	Sarma, 
Mr D K. Sharma 

-vera-  a- 

-The 
dli 
	Union 	ofIIIndja and others Respondeits 

Y. B.C. 	Pathak, 	AddI. 

ii 
• 	 t.i•-• 	 0 

0 



V VS  
,..:' 

/ 15 	OA No 293/199 \ 
A1 	India Telecom Employees Union, H 

'D' Staff and Group 	and another ,Line 
By Advocates Mr B.K. Sharma, 	Mr s 1 arna 

and Mr D K' 	Sarma 

-versus - 
Repondeflt0 

ti The Union of 	India and o1eL 
.. 

i.  

By Advocate Mr B C 	Pathak, 	
Addl C.G.S.C. 

1 1 2  

' 

,.. 
... 

BARUAH.J. 	M.C. 

	

. 	 .:. 	 .' 	•' .. 

All 	the 	above 	application8 
	invo1ve common 

que8iOfl8 of law and similar facts. Ther.efOr!!2We. ,ropose 

-1 pplications ~ .by,,Tat4,common 
to dispose 	all the above .  

, 	

\\ 
• 	 2..I 	The 	All 	India 	

lelecoin .Cmp1oy.ee 	t?9. I  
. 

*•. 	.., 

recbnised Nion of the ie1ecOtflIUUfliCati0n De'tIflent 

Thià njofl takes up the CaUe Of the .membr8 o,I he said 

	

i 	ir 
union 	Some 	f 	he o pp1icW 	zee submited b 	t 

• 	 • 	
•• jjil 

.aid 	union,1 	

S 

namely , 	the 	Line 	
'P' 

- 	 i 

	

I 	. 	
• 	 . 

employees an some other applicatiOfl w.4eref4eIbY the 

I 	 l 	
I 	 I. 

cadual employees individuallY. Tho5...aPPlI 
Ii, 

 

fiLed 	as 	the 	casual 	employeesi 	ngged IILn 'the 

	

II 	 : 

Te1eCOmmUfl1C16)J Departllleflt 	came 11t0 kn'ow 1 tat 	the 
• 	 . 	.  

sbvices of \the casual Ma4c300rB under the z,eaondeflt8 

	

ii 	 .... 
w 	likely LS be terminated with ,e.fect ifr.ornUr .':6. 1998  

	

ThL appiicJ, in these dpp11Catifl3S pray 	
the 

INI 
I 	

I 	I 

	

rpofldeflts b 	directed not to ituoleijentthe 	on of 

• rninatiflg Uhe serViCei 	LI 	esua1 MazdOO.rS,.. but to 

similar benefit3 	s had b e en graitedtQr the 
grant them  - 	 •. 

.... ............................... employees under the Department of.Po8t8.:afldtc ext?nd. the 



t i lt 
i t

'••\ 

oenefits of the Scheme, nauiel, Cduj Labourers (Grant of 

8111emporary Status and Regu1arisnto11) Scheme of 7l'1989, 

to the casual Ma7d6Ors concerned Of the aforesaid O.A s, 

L N- lowever, in 0 A No 269/1993 there is no prayer against the 
order of termjntjon. In 0.A.Uo.1]/1993, the rayr is 

agaJ.n3t the cancellation of irary statU8 earlier 

granted to the applic 
.......Jei:ed •their lencth 

of service and they being fully uVL- ed by thHS'heme. 
According to th

1 
 applicants of thiu O•A S  the caitjon 

•• 	 Sij..I 
was made Without giving any notice to theminl,.co!iPlete 

violation of the principles of natural Jat1ceftand the 

rules holding the field 

3. 	
The app1ants state that the casual .Mazdo2 hav 

beenI!continujnjn their service In different offjc 	of 
the Departnent d Telecommurca t un under Assarn Circle and 
N.E. 	Circle 	.'IheC., 	Ministry, of 
Commjcat ion, nade a 	

'.. 	 as Casual Labo.ureco 
(Gra 	of Temrary Status and iogulariaato) Scheme 

This jcheme was communicated by letter No 269-1O89_SCN 

dated 7 11 1989 and it came into operation with *eff ec t 
from 1.10.1989.  Certain casudlenpioyees 

had been given 
• 	'.e b 5 nefjtund?r the said Scheme, such as, confemènt of 

; 

I 	 . 	
f

S  
t jr orarystatu , wages and daily wages wxth reerence to 

minimum py sa1e of regular Group t Dt:.emp1oye ea  • 	 •• 	/ 	' 	H 	 ''. 	 . 

lJing DA an1A 
Ldter on, by letter dated 1712.193 

S  Lne Co 1vernment b India C ltr 0 	it Lne benefits of Lhc 
hcir 	should br'rcoflf i n e. ci loee 	flj 

engaed during the pe xoJ frii 	1985 to2 2.. 6 i89 
1lowever, 	inthe 	Depart([lenL 	of 	Paste, 	those 1casual 

'I 	laborerg who 

	

were engaged as on 29 111989 wer 	anted 
S 	 ,• 	

S t h e 'benefit ofl temporary 	 an 	3at1afjl 	the 
cligihility crterja . Thc b: 	;•ce further e>tendc(j 



to the casual labourers of tile Department of Post as 

10.9.1993 pursuant to the judgment of the Crntiam Bench' 

of the Tribunal pas8ed on 13.3 1995 i.n O.A.NoL7O/1994 . 	 .. 

J 

;. 	The.preeent aPP.icants claim that 	 t 

the ca8ual employees working undoLthe Departrnentilofpo5L3 

are' liable to be exnde 	 cul en1piovc 	o) ' 

_n the Lolecom DLputII(1L 	i 	 of LIio fact t.hat L 

are similarly 1situaced 	is nLhing 	as done in the 

favour by the authority they approched.thj; Ttiurial by 

filing 0 A Nos 302 and 229 of 1996 ThisTr1buna),;by order 
1!. 	 - 

dated 13 8 1997 directed the respondents togi 3ve sxmila'y 4 	
iIi. benefits to the applicazits in tnoae' two applications as 

was given to the casual lbourera worii-gjJ in the 
4 	1 Department of Posts It may be mentioncldhere that some of 

the casual employees in the present ;O.A.a:;wereapp1icants 

in O..A.No.302 and 229 at 1996. The ;appL1cantsstate that 
II 	Ii 

instead of conpj ying ti tn I 	1rcLiofl givn oy Ui 

	

I 	11:1 

Tribna1, thejt ' s Vij 	 LerIn1natedw1thfct ron 

1 .6.1998 by or1 order. According to the ap11nt such 

1 j 	I order was il1ea1 arid contrar 	to the ru1es 1USiLuaLed II, 	 1 thus, the applcdflL3 hdv 	ppi-oached this 1Tibuna1 by 4 	 H £ll1Lng the pres nL 0 A . 

At the tme of adnission of the4aPPlxc1frns i  this 
( 	 Trbal passq 	interim orders. On! .t - : sthqh - of t h e - 	

1LI11If 

1nteirn orderolI passed by thl3 Trxbua1 :spme. of the 

apl1dan 	aré ;jI ti1 i worzin - 	1loweyer,- .tieçe has been 

	

I I 	I' cQnp1a1nL £Loni the UPP1iLUIIL 	Of o'ne, of the 0 A. 	that in 

	

II 	iII 	
II 	 I'' spi 1 of the interim orders those wo'r.enø gi.vnffe 	to 

i 

	

I. 	 -. 

and ?the authority remained silent.., 
 

- 	I: 	H' 	 •-.j_ 	 .- 

The conL'nt ion of )OnQcnt8 in all I  

o1AJ; is 	tha. the 	AssocjaLjoi 	had --o•uLhority 	to 

H. 



represenL the 	o ca  I
L 	al Cmpl. OY e C`fl, as tn 

employees are not iiiemberz3of the Union Line Staff
Casual  

 and Group 'D' 
The casual employees not bing regular 

Government servants are 
no.t oligibl to.become member5 or 

0fjce bearers of th
f funjo: Furt1r, Lh r 043 Poiid L- 11  t shv0 	Lat J 	
the names of Lh 	CC:iu.' employee3 	fULnjc°ll(d 	

1PPl1C5t1Ona 	3C 
verjfjabe 	bccaus0 u L 	

lack of particulars 	The 
record5,iaccordi 	

to t:J,e :porjdeits, reveal that so; 
of the Casual 	ip..oytj 	

never engaged by 	the 

	

Departille'llt.In fcL, 	cujj 	
into thejr encjago.. 

casual employees are in p33• 
Tile respondents justify 

the actjon to dispense with the aervjcea Of 
the cabual • 	

..•• H 
employee on the ground that they were engaged purel' 

On 

temporar basis for special require. 'of:specjfjc wrk. 
• 	;j 

:1 The respbndents further state that the casual er-,Ploycoa 
 

wereto be disengaged 	
L.rc was no further flee 

h. 

continu€j0 	of their 	CLv(.. 	
e5jdes, the 

also sta 
H that the prcs 	PPl±CQflt5 in th OA. were 

: 

engaged by persons havn 	
no authority ,and without 

following 	the 	procedure 
I

,  

• 	•: 	to the 	pO rd1 
• 	'J.;. 	

• 	r 	 - 

casuj e;!lpIoyeQs 
are not: entj Lied to 	 or T' 	

In and they cannot get the benefit of Ithe 

	

n' 	UJ 	
IJiI 

cheme of' 	 S ! 1989 8 
this chenie was retrospective andiot FIII 	 ••• 

pLospec,t
M 

 v 	The Scheme is applicable only to the cua1 
• 	

,•,.') ; 
	

-i 	 • 

employee3who Were encJaed UeLore the Scheme 
came 	to 

: 	 I: 	 • 	• • 
1 effect 	e rcspondent 	£LLz)cr State that the casual 
employeesof the 

ICIeCOminU n itIO 	Department are noL 
:1 	. 

as those of the Department-Of Posts. The 
• 	!-respondenni also s t a L e Lhat: they 

have approach1 the 

	

'lion bl0 	CuJ1cL1 	lliyn 	i 	 i ns 	the 	Oroc 	o 	,i c I 	11 • 	I,' 



._ 	
- 

1 ributa1 daLco 13 3 1i9 / ptjs3 	-i 0 A £ o 302 trtd 
• 1996. The applicants does flot- dl .s.pute:the fac 	t 

against the order of th Tribunar 	t daedI3819y7; pass 
in 0 .A.NO3.302 and 229 of .1996 the respodeji 	hav el fiI 
writi app11caLior 	 t 	llon'blé GuhaLi 1 'r uou 
however, accor 	to l  IL 	LJ)cants, no interim OLLCL 1 

beenjassed against the order of the Triba1. 	I 

6. 	1  We have Jierc] 	Mr O.L. 

Hussain and Ift U. ft!1L 	learned counsel 

behalf of the uppIICULJ 	Ii also Mr A. Deb Roy 1 	nrii 
Sr. 	.G.S.0 	

and flr b.C. Pathák, learned Addl. CG.S.0 

app1ring on behalf of the re8pondeit. The 11 ea IL 

couns1 for the applicants 
dispute the claim of Lh 1 . 	

respOndents thatthe Sheie wau retrospectipe 
and n: 

S 	 prospecjv and they 	that it was upto 19 

thenifcxLeflded Upto 1993 	lId thereafter by scb:3equ. 
circd'karo. 	Accordin g  to the 	ried •'coune1 	0 r 

appljin3 the Sch.eiu 	1 	:o applicable to the presu p...- 	.s . •. 

Opplicanto 	i11 	lu 	 J tor the app11 	..t H 
1 7 subn i 

	

t 	LLIaL 	tIiv 	1ILIVS 	...iflOIltS 	to 	show .1: 

conzt ion. The led 	u;L 	for. •€he applicants 013 
• 	 •: 	 .1J 	ift 

' 	subml that the respofluents cannot put any 
-Cut pf dOL 

for'!rnp1emefltation of the Scheme, inasmuch a 	the Ao 

	

I I 	 - 
C  our has not given any àuch cut off date and had; 

direcjon for COnfL;Ut of 
tempoary otu 

oubsuent regu1arioatjs Co thoe casual worker 
 

S.; 	
completed 240 days of service in a year.. 

On hear my the 10dL 1Ld counsel for Le oar ties 
H H 	feel Lhia L the z,pp cj L 	 qu ire fOrmerI T 

reciardin 	t:h 	fcLu:,.j. 	 De 	to 	t; 	.... 

	

it i 	flOL 	ç j 	 trio iribonal to 



ip -$ 

r 
definite 

c Tnclusion. We, 

	

 
Should be 	 therefore, feel that the matter 

eexamjfled by the re8poll 
dents themaIve into Consieati 	or 	 s takin g 

 th0 F3uh35o1 	
of the leaL - :)e cj Counsel fOr the aPpliCaflLo 

In view of 	the above 	We 	dispose of 	the3e 

	

H appljcato 	
With direct-jon 1:o Ll 

t h e 	 r espondents 
of 	 r to ecu tie 

presel

cas 	each 	
'i 	

UPPliCaflLS may t Lions mdi v id 	y 	
a period of one from th1 

date of re( 
ipt ul 	Lie 	order and, : r epresenaLi ons 

	

	 If sU
are filed 	iidjij11 	

the respondents 
and e x a m i n e each case i 

ith the Jreord and thereafter pai3oa reasoned. order on 

each case Within a, 	period of si 	n moth15 threafter 	
Th2 I'terj,t, orde1- paijed 

in any of the cas5 
Shall 	re ain 	ifl 	force 	the 	disposal of 	the rePresentLi 

NO 
Order as to costs. 

I, 

hICMB(A) 
'I 7 	 I! 

'H.. 	
ci1ifld t 	bc tI - tic Cop 

I'! ! 	 M ITT ii] 	r 1111 c R I 	
i 

• 	H 
Iy kit ui 	(j 

1') H' 

/• 
'.1 
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• 	Goverizinent oflndia• 
Department of Teleconu,uinications . 

1flce of the General Maizager Telecom Silcizar SSA :Silc/,ar 

No.E-20/Scrutjny/MJ2000...200 1/03 	Dated at Silchar,26-4-21( 

To 

• 	Sb . . 	.tA1 	C<• 
Viil Ka%M. 

/ • 	 P.O akoox  

• •••; 	•• • ,Dis ....... 	 . 	.. 
V 	

•.. 

Sub:- 	Call for appear j,jr 
before scrUffilizi,19 conzrnjttee of records 

Qfcasual Mazdoors 

.....................are hereby requested to appear before the scüizg 
committee on : t)3 	with the followug documents 
/particulars, in original, on the specified date, time and at the specified 
venue given below 

1. Initial engagement particulars as casual mazdoor, appointment order 
Aponsorship "of employment exchange in your possession 

2 All document 1 e working particulars, payment particulars till last 
working day;if any, available with you 

3' Age proof certificate 
4. Twlycopies of recent passport size photographs. 	 • • 

• 	 • 	 L ee 	 • 	 • 	 • 	 . 

Venue :- Hotel Indraprastlia Regency, 	 • 
:i.;..,Lochan Bairagi Road, Ground floor 

Smichar - 788005 

(IRP 
Member, crutinizing.Conlmjttee 

Divisional Engmneer(P&A) 
O/o the G M Telecom/Sileliar - 	

Silchar SSA : Silchar 7; 



GOVERNMENT OF INDIA 
DEPTMENT OF TELECOMMUNICATIONS 

OFFICE OF THE GENERAL MANAGER TELECOM. SILCHAj 
SILCHAR SSA :: SILCHAR - ---------------------- - --- - -------------------- 

No. E-20/TSM RegularjsatjojilSC/ 	
Dated at Silchar, the26 -07 -2000 

To 

c,o .t,Z— 	is 

v;ii 

/<- 

	

Sub: - 	
Grant of Temporary Status Mazdoor. 

	

Ref: - 	Hon'ble CAT/Guwahati order dtd. 	3J9 	
in 6k Nd. 

With reference to the above, you are hereby intimated that as per the instructions of 
the Hon'ble CAT/Guwhati in the case in OA No referred above, your engagement particulars 

were thoroughly scrutinized and examined by a £.jttee in consultation with thel records. The 
committee was formed in this SSA as per the instructions of CGMT, Assam Circle, Guwahati vide 
Memo No Estt-9/12/pT_l/23 dtd the 28-03-2000 

The committee after through scrutiny and examination of records 

	

totheu 	d. 	 submitted its report s 	 - 	 S 	 . 

As per the said committee report, you were not found eligible for conferment of 
Temporaiy Status Mazdoor under any scheme or order of DOT, includ 

mmjss 	 ing one time relaxation given by Telecom Co0 vide ordr dt. 12-02-1999, 
on the basis of your enagement records, as you did not flilfil the minimum eligibility criteria i e 

You did not complete 240 days work in Department of Telecom. 
preceeding 01-08 1998 	 in any calendar year • 	- 	

: You were not in engagement as on 01-03-1 998 	
: 

The cnimjttee did not recommend your name for cQnferent of Ternpo
-ary Status Mazcloor.  

Under the circumstances stated above, your request for 
granting Temporaiy Status Mazdoor cannot be acceded to and as such your represei]tat ion stands, disposed of 

I 

'-S  

General Manager Telecom 
Si1chr SSA:: Silcliar. 

Ceneri lianager Telecom 
i. 	S1I.CHAi 

LI .... 
7- .  

I 	... 

/ 
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(OVEtNMErT OF INDIA 
DEPARTMFN [ 	

i ELI:CIMMUNtCIAU OtS 
OFFICI: OF THE GENFIAL MANAGER TELECOM SILCHAR 

SILCHAIR SSA :: SILCHAR 
No. E-20IRSM Regugarisation,iO4 	

. 	Dated at Sicihar, the 26092000 
To 

Sri Dhirendra Sarkar 

S/o Late Kiron Chandra Sarkar 
Vill & P.O. Shyamnagar 
01st. Karimganj 

Sub: Grant of 
Temporary Status Mazdoor.  

Ref: Honbie CAT/GUWAHATI order dated 31.8 1999 in O.A Nojj 

Wiili rerelence to the abovi' YOU 
are hCrby intimated that as per the instructions of the Honbie CAT/GIJW,11 

in the case in 04 No referred above, your nqa0j particulars Wero lli()tOi uji I' ci utulized and exami,ed by a 

in consultation with the records The cmmjttee was formed in this SSA as per the 

instructions of CGMT, Assam Circle Guwahati Vide Memo No. E 
dated the 28.3.2000 	 stt 9/12/pART1,23 

The committee alter through scrutiny and examination of records submitted its 
repo to the undersigned 

As per the said committee rep 
Ort, you 

 were not found eligible for conferment 
of Temporary Status Mazdoor under any Scheme or order of DOT, including one tie 

reaxatjon given by Telecom Commission vide order dated 12.02 1999, on the bajs 

of your engagement records, as You did not fulfill the minimum eligibility 
Criteria i.e. You did not 	

work in Department of Teleàom in any Calendar 	
01.081998 	 . 	.. 

You Werenotinengagem nt asonOlQ81gg8 

1 lie Committee did not reco,nt,rend your name for conferment of Temporary 
 Status Mazdoor. 	 '---------. - ......

.- • 
Under the circumstances stated above, your request 

for granting Temporary  
Status mazdoor cannot be acceded to an as such your representation stands 
disposed of. 

Sd/- Illegible 
Generat Manager Telecom 

Silchar SSA :: Silchar 

ti. 



4X) \  

Annexure-15(Series) 

GOVERNMENT OF INDIA 
DEPARTMENT OF TELECIMMUNICIATIONS 

OFFICE OF THE GENERAL MANAGER TELECOM SILCHAR 
SILCHAR SSA :: SILCHAR 

No, E-20/RSM Reguiarisation/SC/04 	 Dated at Sitchar, the 2609.2000 

To 
Sri Birendra Das 
S/a Sri Kiran ChandraDas 
P.O. Srigouri, Viii Dakshingram 
Dist. Karimganj 

Sub: 	Grant of Temporary Status Mazdoor. 	 . 

Ref: 	Hon'ble CAT/GUWAHATI older dated 31.8.1999 in O.A.No. 141198 

With 	reference to the above you are hereby intimated that as per the 

instructions of the Honhle CAT/Guwahati in the case in OA No. referred above, your 

engagement particulars were thoroughly scrutinized and examined by a 'committee 

in consultation with the records. The committee was formed in this SSA.as  per the 

instructions of CGMT, Assam Circle, Guwahati vide Memo No. Estt-9/1/PART-1/23 

dated the 28.3.2000. 	
; 

The committee after through scrutiny and examination of records submitted its 

report to the undersigned. 

As per the said committee report, you were not found eligible for.conlerment 

of Temporary Status Mazdoor under any scheme or order of DOT, including one time 

relaxation given by Telecom Commission vide order dated 12.02.1999, on the basis 

of your engagement records, as you did not fulfill the minimum eligibility cirteria i.e. 

You did not complete 240 days work in Department of Telecom in any 

calendar year preceding 01.08.1998 

You were not In engageilierit as on 01.08.1990 

The committee did.not recommend your name for conferment of Teriporary 

Status Mazdoor. 	 . 	 .. 

Under the circumstances stated above, your request for granting Temporary 

Status mazdoor cannot be acceded to an as such your representation stands, 

disposed of. 	 . 

Sd!- Illegible 
General Manager Telecom.. 

Silchar SSA:: Silcahr 

(•• 	, 

r 	. 

Jtk- 

1• 
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O 	SDt 

DEPRTNT OF 
TE ECfMMUCT\O is 

OFFICE OF ThE GENERAL. MtNAG TELECOM S\LC 
S\LCHAR SS/ .. SfLCHR 

No E20IM 
peguacsatioS/O4 	

Dated at Stf char. the 23 032000 

To 

Md LutfUl Rahillan 
5/o Md. paddaS T 

\Jtii 	 aflta P.O. 	aiiatt) 

Dst. Kamganf 

Sub 	
Grflt Of TCfl1P0m1Y 

Stat 	1,1c1oOr. 

Ref 	Ho T/GL 	
oick 	

ted 31.8.1999 in 

n bie C 	

0 

With reiCte1Ce to the abo" 	
1u ate hereby inttmat 	

that as pet the 

nSt1UC 	
of the Nonble CAT/Guwal 	

n the case n OA No rterred abOve your 

engageme paiicUl315 were thOiOU0tt'1 sciUtlflZ and examitied by a 1ttee 

in consUtatb0t with the recordS The committee was formed in this SSA as per the 

i ns

tructions of CGMT, Assam CrCte. Ouwahati vide Memo No Estt9112T23 

dated the 28.3.2000 The committee after throUgh sctUtiflY and examination of tecotciS suhn1ttd its 

report to the underSigd 
As per the said committee 

cepO1 
you were not touiid ybe fu' 

c0flIC1 

of TemPO1a Status MaZdO0f under any scheme or order, of DOT, inctudin9 one time 

relaxat0n given by Telecom Comii ssi0n vide order dated 12.021999, 
ofl the 

of your eflgaQeient records as you dd not fuffU the minimum efmgb1ttW cdtefla e. 

 You dd not comPlete 240 days work in Depamett of T 
	 y elecom n an 

calendar year precedii9 01.08.1098 

YoU were not n 
flgaget1t as on 01 08.1998 

The 0i1nttee did 
1101 (C011)u1l (l .yoUi rm3lfl 

for COt Ii" ;flEi it of Ter ripOtfY 

StatUs Mazdoot 

Under the 	
ted above your teqiJest tot 

q rafltirlg Tel pota'Y 

Status maZdOor cannot ho acceded to an as such your c€.plesefltatbo.n% staflrJs 

Sd!- I flegibe 
dspOS0d of 

* R.c1 TeIeCOfl 
Generai VII 1 ' 	- 

Slchr S( . Sitchar 

,1 
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nneurel 5Sere5 

41,  

GOVEMEN1T 	
tt1D 

r / 	
DEPRTMVOt i.LECtMt 

OFFICE OF THE GENERAL 
	

GER TELECOM SILC 

/ 	

S\LCH SS SILCHAR  
Dated at S\ch the 26.09.2000 

fto. E20/BSM ° 	- 

To 

Sri Nihar Dey dra DeY 

	

s/a Sr 	P 	Kand v & P•• P 
Qst. 

Sub 
Grant of TenlpOWY 

Status M37-600 

	

Ret 	
Honbte CAT/GUAH 	

01der dated 3l8.199 in 0 tto 141/98 

V\Jtth reference to the above 
yo

u are hereby intifl 	
that as per the 

nStrU0 	
of the Hoi1° 

CT/(-'''' in the caSe in O. 110 reiered above 'jour 

engagement paCUI 
	Wele tlioiOU' 

scrutired and 

n consu°0 with the leCOrdS he 0nimittee waS ¶oirP 

	n thiS 	
as per the 

nstr° of CCMT, 5am Cole, 
GUW' 

vde Mer° n 
sU9t12!0T23 

dated the 28.3.2000. The commltt after through 5cruty and examltbon o records submitted ts 

repOtt to the 	
ersgned 

S 

per the saId cornrttee repO you were not iound eligible 

¶01 contetmet 

of TemP0 Status MaZdOoc under any scheme or order of DOT ncludg one tIme 

relaXat0n given 

b Telecom CommI500 vlde order dated 12 02.1999,00 the basis 

of your engagement records as you did not tulfill the minimum e\igIbtY criteria i.e 

ou did not comPte 240 dayS work in DePamt ot Telecom in any 

1 .08.1 996  
calefld year preced9 0  

ou were not in 	
agement as on 01 .08 1998 

The committee did not recomme your name tar con!e1met of TemP

0  eng  

daol 	
r granting Te m 

Status Maz 	 ion stands, Under the circUmst ceS stated above, your request fo

Po 

Status maZdoOf cannot be acceded to an as 
SUCh VOU1 

representat 

sdl- tlegtble 

dispOs 	of. 
	SlIchar 

Ger1ietat Manager Telecom 

sçhat SSI\ .1 

A' 	I 

4, 

L. 

I .  



CENTRcL ADM1NIS11AT1JE 	TRIBUNRL1 	GUIJA HA II 	BENCH 
/ 

0 Original Application No6 23 of 2001. 	 16 
Data of Order Z.  Thi s  i3 	

the 24th Day of August,, 201 

HON'ULE MR. JUSTICE O.N.CHOLOHURY 	VICE CHAIRMAN  

Sri Pr&tu. Shusan Roy 
S/U Sri Puma Chandra Roy 
C/U Sri Prasar,na Choidhury 
Viiiaga... Girishganj 
District:.. ,. Karisaganj 
Aaaam. . 	

. 	'Applic ant, 
BY Plr.P.Roy 	Mr.B,K,Takdar 

V8- 

1, 	ThoUnion of India 
Represented by the Secretary to the 
Govt. of India, Ministry of Communication New Daihi. 

The Chief Generaj Manager (Telecom) 
Asgam Telecom Circle, Ulubari C uwaha ti-7,• 

Member, Scrutinizing Committee 
Djvisjonaj ingineer (P) 
0/0 The G.M.Telect,m, Silchar 
As a am, 

The General Manaer, 	Telecom 
Sii.char 5.S.A 
Slichar, Aseam, 

S. The District Manager 
Qepartment . ot Tel  

' 3iJ.cha, Aesam. 

. 

	

The SubUivjgjonal Engineer (Group) 
TeLCOm, Patharkandi, Aesam, 

Ry MIA.Deb Roy, Sr.C.G.5.0 
I 

QtVR.Y 	J.(V,c.): 

.5 the, 
second round of iiti920, The applicant 

earlier also moved this Tribunal by way of U,A, 141 oP 1999 
through its Association, namely, All India 

TslsCom'.tm pj ayeee  

Union Praying for Conferment of granting the benefit of 

temporary status as per the Scheme of 199, The Trjbunaj 

took up the said case alorigujt.h like cases and diSposed 

all the cages by a common judgment and ordey 
	31,8,1999 

directing the respondents to scrutjnjse
d.z_-' -- - 	 sacn 

case individually in 
consultation with the records an 



- 2 - 
/ 	- 

pass a sreaeoned order theisafter In the event of filing 

the representations individually within the period pres-

cribad. The applicant accordingly submitted a representa-

tion in writing and the respondents vide letter dated 

26.4.2000 advised the appliCant to appear before the Scru-

tinizing Committee on 3.5.2000. The applicant appeared 

before the said Committee and submitted alj.this docutn&nts. q.  

The respondent authority by its order datd26.9.2000 

informed the applicant that the Cmittee did not recommend 

his nae fo granting of the teaporary sttus on the 

ground that he did not complete 240 days Inany Calender 

year preceeding 10.98 and that he was not In engagement 

as on 1 .808, Hence this application assailing the legiti-

macy of the order of the respondents. 

2. 	The applicant, -in this application, claimed 

that he was engaged as a Casual Labourer in the, Teisco-

mmunication Department on 1 91.88 and worked As sUchciflth* 

department till the temporary status was granted to him 

on 9.12.97. 	The concerned DPC on consideration ot.the 

case alonguith others granted the temporary status vice 

' order dated 9,12,97 	and 22,12.97 and thereafter he was 
1/ 	- 	•' 

" 	aed at Kotamone Telephone exchange, 	where 	he 	joined 

/ 	0(1 2,12,97. While wor4ing as such the order of granting 

- 	t/porary status was cancelled by the Telecom District 

' 	Wanager, Siichar wide his order dated 27.698. Being 

agrieved with the said order, the applicant, as mentioned 

above approached this Tribunal by way of riling an O.A. 

which was numbered as 141/98. 	The said application 	was 

admitted on 2.7.98 and the respondents were directed not 

to disengage the applicant and others and to allow 	him 

continue in his 	ser'ice. As 	eluded, 	thi. casO along 	with 

the like cases.wsre disposed by the Tribunal bye common 

order dated 31.8 0 1999 	directing the respordents to scru- 

tinise and examine the case of each applicant. 

Contd. 
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3. 	 The respondents entered appearance and submitted 

its written statement contesting the claim of the applicant. 

By the impugned order dated 2 6,9.2000 the respondents de-

clined to accede to his. representation in view of the 

recommendation of the Committee. Admittedly, the applicant 

alongwitp, eight others by order dated 22,12,97 were granted 

temporary status of Mezdoor proviaionally on the approvaj 

of the TOM, Silchar. The sid order preceeded by an order 

dated 902.97 approving the action of the SDE (Group), 

Telecom in granting temporary status to those nine person 

including the applicat. The relevant part of thecommuni.. 

catio.(% La reproduced bjøu, 

	

1 	

C N0.•_20/Grp_D/Rectt/98 Dated at Silcher, Y\ 

	

	
09,1 2.97 

To 
- 	j 	The S.D.i.(Group Telecom, 

Petharkandi, 
'f 	

Sub:- Casual labour3 (Grant of temporar \\•.'- ;_-', ,/# 	 status and regularisation scheme1
y  
g8g 

engaged after 30,39 upto 22.6.88). 

In pursuance of theaoT Newelhj 
letter NO. 269.l4/93.I.STN.,1I dated 1 7.12.93 and MT/Guuahatj letter No.Rectt..3/10/ Part..li dated 4.10.94, the fDllowin9 nine Casual Mazdoora in your Sub.Ojj.. sion are approved for granting of tern.. 
porary statue on the bleis of particu.. 
lara flirniehed by you vide your letter 
No.E..27/95..96/ dt.26.10.95 andNo.E..27/ 
95-96/pt.ii dt,8011,95. 

You arerdjrected to take further action after Verification of their eligibility once again on the points mentioned below :- 

Age at the time of engagement. 
tducatjonal qualification upto VIII standard. 
No of days worked yearwjse, 

- 	 A;ftet conferring the prOvjsjonsl appro 
vaLforgeanting of.temporary statue 
w,•.f, 9,12,97 to thesu*j Nazdoors mentioned bejou, Intimat

Ca
ion is to be given to TDM/Silchar for their place 

of posting which will be decided by 
TOM/S ilchar,C 

Cantd, 4 



- 

In the list of approved 9 CasuaL PJazdoors of the said commu 

nication the name of the applicant appeared at 1 Si No.9. In: 
of the 

pursuance to the said order and more partioularly,ifl viéi. TOM 

Silohar letter dated 160 .98 the applicant aloiguith'óthers 

were posted at Kotamonk, 	wherein he joimed on 2202.97. 

By. order dated 29.6.98 the pvovisional tempor 	status 

conferred on the applicant vide TOM, Silchar ltter dated 

9.1 2.97 had been cancei.led by 	1DM, 	Sllch.r vici his letter 

dated 27.6,98 holding the applicant 	was not qualified for  

granting temporary status as per his pesvioua engagemer 

record. The said order dated 29.6.98 dis-engagirig the appli- 

cant as Casual Labcurer, 	issued by the SUE (Group) 	Tel•com' 

Patharkundi was based on the direction given by the Telecom 

District Manager vide memo dated 27.6.98.The full context 

of the said memo is also reproducsd below :- 	 . . 

Ref: Letter No E-20/Grp-D/ReCtt/97 dsted at; 
Silchar,. 9-1.297. 

As perabove mentioned lett eraprovi-., 
sional TSM status ia3 conferred to the follOwinç 
casull mazdoore. Later on posting ordet was 
given to them vide letter No,t-20/Grp-O/Rfctt/ 
109 dtd at Silóhar, 16.198. 

I • Sri Ratneswar NathPatharkandi Tele- 
phone (xch 	. 	 . 

Sri Pritu 8husan Royat( otémoni Telephone 
txch. 
Sri SukumarSinha-Patharkafldt. 	ale- 
phone  . 	 xch. 	 u .  . 
Sri Debendra Kr. SjnbàwOullSvcherra Tel- - 

AphonSCXch. 
5, 5ri Nihar Dey-Bazaricba Telephone 

- 	 Exch. 
:6 	Sri Sujit Kr. Sarmah.3a.raigram Tale-- 

phone Egch. 

A s  per SUE Vigilance 0/0 TOM Silchar 
tA report vids letter No. AVO/cuN/98-99/1 	dtd. 

25 9 6.98, all the above casual mazdoors were 
absent 	for the last more tha 	365 days counting 
from the date 17.12.93. 	Thaydo not:qualify 
for regularisation as TSM as; per their previous 
ennacement record in the deptt. 

- 	As per this finding te provisional.TSN 
status tThich was conferred.to them, vide letter 
No. E40/Grp-D/Rectt/97 dtd at Silchar, 9-12-97 
is hereby canceled, with immediate effect. You 
are hereby ordered not to engaged those persons 
any more, 

Contd.. .5 
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the applicant, as mentioned earlier, moved this 

Tribunal assailing the legitimacy of the order dated 27 0 6.98 

and the Tribunal disposed of the appeal by judgment and 

order dated 31.8.99 in 0.A.141/98 directing the respondents 

to exmjne the mbter in consultation with the records, 

The respondents by this impugned order dated 26.902000 

declined to accede to the request of the applicant. 

The granting of temporary status emanated Prom. 

a direction given by the Supreme Court in Writ etition (C) 

No.1280 of 1989 alonguith 1246 0  1248 of 1986 and 176 9  177 

and 1248/88 Ram Gopa.l and Others -ye- Union o.fIndia and 

Others. Prior to the aforesaid order the Supreme Court had 

an occasion to deal with Casual Labourers in Tlegraph 

Dspartm.nt in Daily Rated Casual Labour-va- Union  of India 

& Others, In the said Cas5 the Supreme Court orderd the 

respondent authority Posts and Telegraph Department to 

prepare a Scheme for absorbing the Casual Labóurers in daily 

duty who rendered contirious services in the deçiartuientfo.: I 

more than one year. In the instant case on the oun 9h6uifl9 

of the respondents, the applicant was granted temperary 

status by order dated 22.12.97, which was subsequently 

cancelled by order ciated 29.6.98 0  The applicant was, however, 

allowed to continue as CasaJ. Labourer on the strength of 

order of the Tribunal cated 2.7.98 in O.A,141/98. By 

er1m order the Tribunal oxdered tbe respacidents not to 

	

1 	\d1e9age the applicant and to allow him to continuein., 

,..{ 

 

	

)tjJ, 6 	rvices. The D.A. in question siongwith others was 

	

ly 
••\ 	-'¼-' 	... 

disposed on 31.8.99. In the said order also the 
• 	 • 	

•_•0 	
. 	 ... 

T6Ibunal extended the interim order till diapasal of the 

representation. The representation was eventually disposed 

on 26.9920009 Therefore, at any rate, the applicant r8ndered 

his service as a Casual Labourer on and from O€camber 1997 

Contd,. 6 
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to 26.9.2000. The findings or the authority that he was 

not in engagement on 1.8.98 therefore, cannot be sustained. 

The services rendered by the applicant at least from Dece. 

1997 till the disposal of the representation could 
I..., 

/"'' 	
have been ignored. The applicant was earlier granted 

' 	•\'.\ temprary status on the basis of his past record, which 

Jao ancelled at the instance of the comuriiCatiOfl sent 

' b he SUE SigilanCe 0/0 TOM Slichar report wide letter 

; 	r dated 25,6.98. The said report was not produced before us. 

-------- 	The applicant was granted temporary status, by order dated 

9.12.97. The said order of granting temporary status was 

cancelled unilaterally on the basis of thereport of the 

SQL JigilaflCe 
as reflected in the communication by the 

TOM, .Silchar letter dated 27.6998 9  which vjsjted with 

civil consequances. 

6. We have heard Mr.P.Roy, 	learned counsel for the 

applicant at length and also Mr.A.Deb Roy, learned Sr.' 

C.G.S.0 for the respondents. 

7, 	The taep9ndèflt8 have missed the direction of 

the Tribunal dated 31.8.99 by refusing to consider the 

case of the applicarltifl its full perspective. The acUon 

of the Scrutinizing Committee to coneine its enquiry 

upto 1.8.98 also cannot be sustainable. Admittedly, the 

applicant was engaged as a Casual Labourer on, and tram 
be 

1.1.98 till he uaa sought ,toLdiSeflgaged by the order.,, 

dated. 29.6.98.  

For the forgoing reasons, the order dated 

26.9.2000 is set asios and the respondents are directed. 

, 	to consider the case of the applicant in the light of 

the observation made in this order. The application is 

accordingly, allued to the extent indisated above. The 

respondents are ordered to complete the exercise with utmost 

expedition at any rate within three month8 from receipt 

Contd.'. 7 
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of this order. 

There shaU, housuer, be no order as to 

- 

,. Sd/VICE CHAIRMAN  

- 	
r 

B B 
/ 
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K,  

Original AppI.Lcat.f.n No. 33.2 of 2000. 

4- Date of Order : This is the 5th Day of September, . 2001. 

HCN BLE MR. . K. 3HARMA • ADMINISTRATIVE MEMBER. 

I. Dhtindra ark-r 
s/c Late Roy Ch.md Sarkar 
Village:. Shyain Nagar 
District :- Kdrimganj 
P.O :- Karimganj 
AsSam. 

2. Sri Birericira Das 
s/c Sri Kiran Chandra DaS 
P.O :- Srigowr.i. 
Village ;— Dak6hingram 
P.S :- Badarpur 
District — Kariniganj 
ASsam. 

3 • Md. Lutfur Rahrn 
3/0 Md. A}:adds All 
Village:- Hfnna 
P.0:- }iafania (r!ain) 
Distrlct: KarJ.mganj 
ASSam. 

4. Sri Nihar Dey 
S/0 sri. Nripendra Dey 
Village;- pathar -kdj 
District :- Karlmganj 
Asarn. 	 . 

. . Applicants. 

Mr.M.Chanda, I'lr.S.Sarrna, MrS.N.D.G.os.,amj 

-Vs- - 

1 Uiion of India 
Through the Secretary to the 
Govt. of India 
Ministry of Co;lrnunicatjon 
New Delhi. 

2. The Chief General Manager 
Assam Circle 
Govt. of India 
Department of Telecommunicaticm  
Ulubari, Guwahati. 

3, The Garrison Manager 
Telecom, Silchar SSA 
Government of India 
Department of 'relecommwiicatjons 
Slichar, Aisam. 

4. Sub-Divisional Engineer (Group) 
Department of Telecommunications 
Patharkandj73g74 	 . . . Respondents. 

By Mr.B.C,patha, Learned Addl.C.G.S.C. 
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1< K. SHARMA, (Ml". MEMBER) 

Four applicants have joined together to file 

this applicatIon under sec tion 19 of the Administrative 

Tribunals Act, 1985. The main issue In this application 

pertains to the grnt of temporary statUs under the Casual 

Labourers (Grant of Temporary Status anal Regularjsatjon 

&heme of thr,  Department of Te1ecamnunjatjons, 1989. 

2. 	The four applicants came befor this Tribunal 

against the ccmncejlatjon of temporary status granted to 

them. The aplicnnts were engaged as Caua1 Labourers by 

the S.D.O,T, Si1cir, S.jj.o., S.D.E, Pathar}candj from 

1.6.1988, 1. 19E'7 23.1.1933 and 2.1.1983 respectively. 

The applicants hav placed on records the letters of enga-

gement. Two ar,nlicants were ccnferrfid temporary status with 

effect from 16.12.1987 and the remaining two applicants 

with effect from 22.12.1997. However, by the impugned orders 

dated 29.6.1998 (AnrieXure - 3 & 4) the temporary status of 

the applicants have been cancelled. The reason: for cance-

liation for temporary status are as below 

'The provisional temporary status.conferred. 
•A 	 on you vid.e TDM Slichar letter No.E-.20/crp 

-D,1Rectt/98 datd. at Slichar 9.12.97 has •;••.:? Wit been cancelled by TDM SIlcharvjde..hjs letter 
NO . X 11 /TDM_SC/CH_ReCtt/98..99/2O5 dtd.27,6,98 
as you have not qualified for. TSMas per your 
previous engagement record. 

The Under signed has been directed not to 
enjage you anymore andas such your s'rv.ices 
are no longer ruIredwjtheffect from the 
Fore-noon of 29.6.98.".: 

3. 	Mr.Ichand, learned counsel apearjnu for the 

applicants, submitt that the temporary status have been 

conferred after holding high level meetIngs, wherein Official 

side was represented by the Officers arid the staff side was 

represented b the members of the Union.'Mr.Chanda referred 

Coritd.. 3 



to 
to the interir order 	Ssrj In O.A. No.141 of 1998 dated 

kzl .1998 by this Tribunal, whereby direction was given to 

the respondents not to disengagethe applicants. The appli-

cant. alonwjth others have approached this Tribunal by 

filing 0.A.No.141/98 which was finally disposed of on 

31.8.1999 as under 

14 	
In view of the above we dispose of 

those appljcatjons with direction to the 
respondents to examine the Case of each 
applicant. The applicants may file repre-ser1ttions 1 d.iId1ly within a period 
of one month from the date of receipt of 
the order and, if such representations are 
f.i led ind.j vi dually, the respondents shall 
scrutinize and examine each case in can-sultation with the records and.thereafter pass a reasoned order on metjts of each 
case within a period of six months there-
afLer. The interim order pass;ed in any of 
the cases shall remain in fore till the 
dis10sl of the representatjons.ø 

After the said order the applicants filed Individual repre 
sentatlons before the C.GLM, Assain Telecom Circle and re-

quested for re-instatement. The representations of.:the 
applicants were rejected by order dated 26.9.2000 (Annexure- 
15 ) for the following reasons 

16 ,  "1. You did not complete 240 days work in Department of Thiecorn In aiy calender 
year preceding 01.08,1998. 

2. You were not in engagement as on 01.08.1998, 
- 	 The comm ttee did not recommend your name 

for conferment of Temporarj Status Mazdoor ." 
J>I  
Mr.Chanda referring to the order of thes Tribunal In b.A. 

No.28 of 2001 dated 24.8.2001, has submitted that theapp]j 

cants case is squarely covered by the said order of this 

Tribunal. Like the apolicant in 0.A.28/2001, the applicants 

were appointed on different dates and were conferred tempo-

rary status on 15.12.1997 and 16.12.1997. Temporary status 

of the applicrjnts was also cancelled like the applicant in 

the said O.A. by order dated 27.6.98. The learned counsel 

pointed out that the grantof temporary status to'.the 

1 	
Contd.. 



applicants w 	c r' fl r on *hp ba is of ; letter No 

X-11/TDM-sc/ci..RocLt /a99/2n5 dated 27 .6.98. 

4. 	 Tht.,  reference to the said letter shows that the 
, 

temporary status of the applicants was cancelled on the 

ground that the applicants 	re absent for more than 365 

days from 17 .12 .1993. The Irarned counsel has disputed 

this ohservat.. on by referring to the Annexure-"c" flied with 

the written stenient, which shows that all of the .apli 

cants had wor)y - d it ti)e year 19 04, He argued that the 

reasons for cnceiit.jnn Of temporary status are not correct 0  

Mr.R,c.pathj, learned Addl..c.c.s.c appearing 

on behalf of the repoc1ents, argied that as pr the di.rec. 

tion given by this Tribunal in 0.A.No.141/98 dated 31.8,99 

the respondents appointed high level ccnimittee, which veri 

fled the records of each of the applicants. The crimittee 

found that none of the applicants have worked for more than 

240 days in a calender year and none of these applicants 

engagement as on 01.08,1998. He ds15uted the claim 
of  

applicnts that the applicants cash was covered 
it und the scheme fc granting of temporary status to the 

astal Workers relying on the order in O.A.No.28 of 2001. 

on the other side, subtted that by virtue of 

the interim oider dated 2.7.98, by which the resoondents were 

directed not to disengage the applicants, the applicants were 

deemed to be in service at least from 2.7.98 to'26.9.2000,the 

date on which the individual representations were rejected. 

After carefully considering the materials on 

records and sibmjs:- oris made on behalf of the parties, I am 

of the view that 	facts of this application are squarely 

cov'red by the jud.rient of this Tribunal in O.A. N0.28/2901 

disosed of c 	4?.2001. Like the applicant in the said 

O.A. the temoorarv status granted to the applicants was 

cancelled, lIke the applicant in the Said O.A., the 

\ C 
Contd.. 5 
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applicants wproacheI U1&.s TLibunal in C.A.141/1990 and 

like the applic3nt in the said O.A. the applicants made 

representations individually, ihich were rejected in like 

manner. Mr.!1.Chanda. learned counsel for the applicants 

has also referred to AnnexureA (Series) to the additional 

rejoinder to l:;w that the applicants alsp worked for more 

than 240 days in sr'ne of the years. Referring to the order 

in OA.28/200 dated 24.8.20C)1, the orddated 26.9.2000 

are accordingly se.t 	ide and the respondents are directed 

to consider the ca.e of the applicants in the light of the 

observations nwIe sin Q.A.20/2001. 

( ThO ip 	lc ttOfl ' 	allowed to the extent mdi- 

c'ed above. The rospondent are ordered to cnplete the 

i cjse with utrnc;t ex;ethtion and in 	i.y cse within 

'-hree ,  months fran tne rooeipt of this order. 

There shell, however, be no order cis to costs. 

d/-rEr1BER (Jm) 
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BUIARAT SANCHAR 	NIGAM LTD (BSNL)'. 
(A Govt. of India Enterprise) 

Office of the Sub-Divisional Engineer (Group) 
Patherkandi 

No. E-34rfsMJpTKfo74J3/4 	. 	 Dated at Patherkandj, the 12-03-2003. 

As per the directions contained in General Manigcr Telecom, BSNL, Siichar 
Memo No. CAT/GJj-OA '332/2000/Sc,29 dated 11-03-2003 (I) Md.. Lutfw-' Ratunan, Sb 
Md. Akaddas Au, Vili-Hafi'jija, P.0.-Ijafanja (Mama), Dist-Kárimganj 'Assam and (2) 
Sri Niliar Dcy, 510 Sri Nripendra Dcy, P.0.-Patherkandi Dist-Karirnganj,- Assam, the 
applicants in OA No. 332/2000, are approved by the cometcnt authority for. conferment 
of Temporaiy Status Mazdoor with immediate effect. - 

Md. Lutfur Rahrnan, S/o  Md. Akad-das All and, Sn Nihar Dey, S/0 Sri 
Nripcndra J)cy are hereby confcrrcd cmpor8ry Status Mazdoor (TSM) with immediate 
etlect 

and posted at I'atherkajdj Exchange. They will report fir duiy to the undersigned. 

(13. Ralun-an) 
SDE (group) Telecom 
BSNL, Paihekandj. - 

Copy to:- 

1. The GM Tclecorn,.BSNL Silehar for information w.r.to above pie 
• 2. The D1 (P& A), 0/0 the GMT, BSNL/Sjlc-har.  
- 3. The DETfKarimgapj for information. 
- 4./ The Sr. AO (Cash), PlO the (JMT, BSN[jSjlchar.  

Md. Lutfur Ralunan, -Sf0 Md. Akaddas Au, Vill-1'Iafamija, P.0.-Haj 
(Mama), Dist-Karimgatij Assam. 

6. Sri Nihar Dey, S/o Sri Nripendra Dey, P.O.-Patherkl(jj Dist-Karj 
Assani 

7 -8. The SDE(FIRD)/S(afl, 0/0 the GMT, BSNlJSjJcJiar.  

ia 

ganj, 

(B. Rahm 
SDE (Group) e e 

13SNL, Patlierkj 

-••••• --,--,)-- 
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IN THE MINTRAL AT11INISTRATIVE TRIBUNAL 

GUWARATI BPNCH ;: GUWA}IATI 

O.A. NO. 182 OF 20 

Shri }Ianindra Ciandra Nati & Ors. 

•0*•* 

 

Applicants. 
- Vs -. 

Union of India & Ore. 

0 .S I •  

In the matter of : 

*t'itten Statement submitted by 

the respondents. 

The bumble respondents beg to submit the para 'wise 

written statement as follows : 

1. 	 Tbat with regard to para 40, of the appli 

cation the respondents ber, to offer no comments. 

20 	 That with regard to tie statement made in 

para 4.2, of tie application the re spondent a beg to state 

that it is not a fact that the appUcant was Initially 

engaged as casual worwr in the Telecom. apartment since 

March 1988. It is also not a fact that the petitioner had 

served in the Department of Telecom prior to March 1988- 

s per records, the engagement particulars 

of the applicant was forwarded by the field, unit to the 

then TDE/Silchar. The applicant in this O.A. No, 182/2003 

Sri Manindra Chandra Nati, was one of the casual mazdoof 



cL 

wboe engagement particulars was forwarded to the then 

T DS/$i ichar. 

Pbe said particulars were based on ocrilficates 

issued by the line staff i.e. Lineman/SI etc. who are not 

competent to ise such certificates. As per the depart 

nental scheme called "aasul 1bou.reDs ( Grant of Temporary 

Status and Regularization Scheme of the Department of 

Thlecomnunications, 1989", (sual Itbourer engaged for 

240 days or more in a year in the Department may be consi- 

dered for conferment of temporary status abject to fuLfill 

mont of other criteria. 

5 copy of the said scheme is annexed 

)jcrewith and marked as im exure  

Secondly, as per the instructions and 

guidelines contained in ]X)T New Delhi letter No • 269 "1O/ 

89 -STN dated 07.11 .1989 normally no casual labourer enga - 

god after 30.03.85 should be available for consideration 

for conferring temporary status. In the unlikely event 

of there being any case of casual labourer engaged after 

30.03.85 requiring consideration for confe'nent of 

temporary siatua, suck casCs should be referred to the 

eleoOm Cop.uriissiofl with relevant details. 

NO casual labourer who has been recruited 

after 30.03.85 should be granted tenporary status  without  

specific approval from DOT, New Delhi. 

. .. .. a a 

14 



A copy of the letter No. 269 -10/89 -31tN 

dated 07.11.1969 is enclosed herewith and 

parked as Annexure - 2. 

The service unléns in IiJOM pressurized the 

administration to confer temporary status to the mazd.00r(a) 

on the basis of the said engagement particulars, certified 

by the line staff which wCro forwarded to the then 	/ilchar, 

before verification of the actual engagement records. 

Under the oircumstancos the competent authority 

provisionally approved the conferment of temporary status 

mazd.eor to the applicant alonj with some others subject to 

verification of actual engagement records. 

A copy of the provisional approval letter 11o. 

-20/Grp.DtReott./98 dated. Silobar 09.12.1997 

of the thom 1UfSilohar uhich contains the provisional 

approval in respect of Sri Yanindra Ohandra Nath is enclosed 

)terewith and zarImd as ____ 

The engagement particulars of the applicant 

along with others were imvetigated by the departenial 

vigilance and were fouri.d false and fabricated. The applican 

wa s not engaged in the department for 240 says In any year 

as per paid account voucbeDS. He did not fulfill the minimum 

eUible criteria for conferment of temporary status* con 

sequently, the competent authority was  compelled to cancel 
- - 

the provisional approval forthwith and disengaged the 

&ppliflt 	29.0601998. 

C ontd... •. •. 

'I 
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A photocopy of the relevant portion of t1 

Vigilance Report In respect of Sri Mi&r- 

aiii Chandra Nath is enclosed herewith and 

aricd as knexure "'A' 

3. 	 That with regard to the statement made In 

pra 4.3, of the application, the respondents beg to state 

that it is net a fact that the respondents constituted a 

cemnittee for scrutiny for conferment of Temporary Status 

to the casual workers under the supervision of high ranking 

of floors of the Department of Pelecci under PIZ4/Silchar. 

it Ic also not a fact that aftor detail scrutiny of service 

records of the applicant was granted Tisaporary Status pm-

visionally along with others. 

The atateent of the applicant is false and 

exaggerated. 

The fact is Temporary Status was conferred 

to the applicant provisionally subject to verification of 

actual engagement records. It was also stated in the said 

approval of the then 'fl'1/ilchar that such confirmed of 

Ternporary Status can be terrinated without assigning any 

reason. 

The applicant approached to the Hon'bl 

Tribunal in CAT/GH O.P. No. 141/98 . The interim order 

passed by the Tribunal on 02.07.1996 directing not to 

dis"engage the applicant(s). 

The applicant was disengaged w .e .f! 29.06 .98. 

Interim order passed by the Tribunal on 02.07.1998. The 

C ontd.. .. ..i 
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The applicant was in the status "disengaged" on 02.07.1998. 

A a auch, status quo "disengaged' was maintained as per legal 

advise till final disposal of the CA No.141/98. 

A copy of the order dated 02007.1998 of 

0 .A • No .141/98 is annexed herewith 

and marked as Annexure j . 

Any con ferment/appo intment based on false 

certificate/particulars is liabiC for cancellation • The 

action of the authority for disengagement of the applicant 

was justified. 

The reason for cancellation of the provisional 

approval of Temporary Status has been clearly and elaborately 

explained under para 4.2. 

The engagement certificate 8 were false and 

fabricated. The vigilance report indicates that the applicant 

was not engaged in the d epartmOxrt for 240 days or more in any 

year. It is apparent there was an ill moti,v and conspiracy 

in obtaining the false engagement certificates from the line 

staff to gdt the Temporary Statue Mazdoor and subsequent 

regularition in the Departmcnt by presirizing the AdMnis 

tration, through Service Unions/LJC4 etc. 

The applicant hs no moral/legal right to hold 

the Temporary Status and olaii for T314 status and regularisat ion 

on the basis of false engagement certifIcate • The mandiftta 

cancellation of .r&dr for conferment of Temporary Status is 

legal and justified. 

C ontd. . . 9  . . . •. 
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40 	 That with regard to the statement made in 

para 4.4, of the application the respondents beg to state 

that the applicant was disengaged w.e of • 29.06.1998 • Inierim 

order passed by the Tribunal on 02.07.1998, The applicant 

was In the status "isengged on 02.07.1998. As such, 

status quo "&isengaged' was maintained as per legal advise 

till final disposal of the 0.A. 141/980 

The final order in O.A. no, 141/98 was passed 

on 31.06.1999 with the direction to the respondents to exzine 

and scrutinize eacb ease in consultation with recordc and 

the rea fter pa so a reasoned order on meT it of each Ca se. 

A copy of the orderdated 31.06.1999 in QA No. 

141/98 is enclosed herewith and marked as 

5 • 	 That with regard to the state*ent ua&e in 

para 4.5, of the application the respondents beg to state 

that it is not a fact that the benefit of Tepora!7 $tatus 

a s gran to d to the applicant after details d scrut my of their 

engagement records, after finding them eligible/suitable 

for grant of Temporary Status. 

$ven though the scheme provide for oøfeflt 

of Tesporary $tatus to the eligible mazdoors who had been 

engaged 240 days/BOre ( in a year, in the instant case the 

particulars Thrwarded by the unit officer based on the ceti 

ficatco of the line staff were false and fabricated.  This 

has been prod by the vigilance inspection report vide 

Annexure - 4.. 

Gotd... . • i .. 
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The LJ1 has no right to discuss on casual 

nazcioor issue since the mazdoors are not dept. staff. The 

involvement of WCM in the casual mazdoor affairs and press-

u.ring the adiulnistration for conferont of. Temporary Status 

was illegal and beyond norms. 

The relevant rules in the constitution of 

LJCM viELe No. 32-1/64-SR dated 11.060964 

is enclosed herewith and mard as J¼nnexure-7. 

Cawal }4azdoor is not categorized as an eznploye.e 

In any oadre e'ren in Group 'D' also • The relevant 

rules/guidelines vide Q.M. No. 13"1/85'ZRT 

(Vol.17) dated 15.02.1995 on the subject is 

enclosed herewith and marked as Anne xure. 

	

6. 	 That with regard to the statement made in 

para 4.6, of the application the respondents beg to state 

that it is a fact that after provisicnal cferment ofTeeporary 

Status, the applicant mazd.00r was paid in acquitaree oU 

lirnited to the period they were In engagetent * The engagement 

under TS!4 status in the particular year also was less than 

240 days. This doea not confer any right on the applicant 

to be regularised and continue as TSN as per TSM regularition 

scheme. 

	

7' 	 That with regard to para 4.7. of the application 

the respondents beg to offer no cenrients. 

Contd.. •. *.. I 
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8. 	 That with rega,'d to the atat.ient made in 

para 4.8, of the applicatiofl the respondents beg to state 

that the applicant was disengaged w.e.f. 29.06.98. 	The 

interim order passed On 02.07.98. The applicant was In the 

status Disengaged on the date of interirn order passed by the 

Hon'ble Tribunal. As such 113tatue Quo's was tiairitajn. The 

applicant continued to be disengaged .e .f • 29.06 .98 and be 

was not re-engaged. Since hc was not in engageicnt, question 

of his claim for taking the period into consideration for 

conforent of T1 statue does not arise. 

The aPplicant wae disengaged prior to be izttorin 

order passed on 02.07.98 in 0.A. No. 141/98. He continued to 
- 

be in disengageient. The status quo as on 29.06*98 was main 

tamed till final disposal of the application in 0.A. 141/98 

vide Judgenent and Order dated 31..99 of the Hon'ble Tribunal. 

In no way he was in engagement on 02.07.98 and - 

after wards also. His representation was disposed of on 26.9,2000 

after scrutiny and e.mination of records as per the direction 

of the Hon 'ble Tribunal. 

The applicant was disengaged sines 29.06.98 

and continued to be in disengagement. The arguieit of his 

being in engagement during 1998 to 2001 does not arise. He 

is net entitled to the Pemperaiy Status on the basele as argument. 

90 	 That with regard to the statement made in 

para 4.9, of the application the respondents beg to state 

that as per direction eental*ed in final order of Hen'ble 

OAT/Guwabati dated 31 .8 • 1999 in OA nO. 147/98 and others, 

Coitd 0000 •.. . 
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a seruti.aiziig oouittoe was constituted 1* Silebar SSA 

under the direction of 0GNP/Gwakaji V.0 • No. 9/12/ 

PMr1/23 dated 28903.2000 with the gu101ines contained 

there us, to scrutinize and exanine the engagement reoord 

of the applicant in the department. 

A copy of the order No, st9/12/PART-1f23 

dated 28.03.2000 is enclosed herewith and 

ard as Annexure. 

The applicant was given all reasonable •ppor-

tunity to appear before the scrutinizing conmittee vide order 

No. E-20/$orutiny/014/2000-2001/03 dated 26.04.2000 and place 

all relevant authentic documents in Support of his actual 

engagenent in order to deternine the authenticity of the 

engagement particulars. The engagoent based on certificates 

given by the line staff was found false earlier by departmental 

igilance inspection • The specimen si4rnatare of the appli-

cant, father's name and address etc. were obtained to check 

and examine the payment vouchers incorporated in ACI2 accounts 

and preserved in the department in order to deternine the 

actual engagement of the applicant casual labourer. 

A copy of the order No. E-20/Scrutiny/1/2000 

2001f 03 dated 26.04.2000 is enclosed herewith 

and mar1d as A,nnexure-10. 

The scrutinizing coiinittec after tborouh 

examination and scrutiny of the engagement records ( paid 

payment vouchers) subziitted its report. The ooimittee 

thoroughly scrutinized and examined all the account vouchers 

preserved in the departnent for last 12/13 years ( since 
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(sioe 1986 to 1988). As per coaiittee report also, the 

applioant was not engaged in the Department for 240 days 

or more In any year. 

The verifications process was elaborate and 

exhaustive to scrutinize every paid account vouchers w.r40 

the specien signature, father's name and address of a 

particular labourer. This was done to ensure the actual 

engagement in the 1epartient because, the engagement parti-

culars certified by the Line staff was found false and 

fabricated during Inspection by departmental vigilance. 

A copy of the verification committee report 

in respect of Sri Manindra Chandra Nath is 

ónoloaed herewith and marked as Annexurell. 

The representation of the applicant was disposed 

of by the conceied respondent authority by passIng reasoned 

order vide1o. -20A4 Regularizati$n/50/ 04 dated 26.09.20P0 

as per direction of the Ren'ble Tribmial. The applicant 

remained disengaged since 2649.1998 till disposal of the 

repro sentation on 26.09.2000 and afterwards also • He was 

net re-engaged. 

A copy of the order vide No. 20rn4 egular 

jzatien/SC/04 dated 26.09.2000 is enclosed 

herewith and marked as Ann€O -12# 

eseever is engaged in the department as 

Casual Labourer, be had been paid against vouchers ( i.e- ,  

money receipt ) ticb fmrm the A0B2 Account Vouchers In 

the a000ufft of the concerned SDOISIG# The so are the most 

I 	 authentic documents to rely upon the actual engagement. 
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rely a certifleate issued by any staff does not prove the 

ngagee•nt and oznnot be relied upon* 

ke application of the applicant was disposed of 

by passing reasoned order vide this office Xxdem 

letter No. 20/T4 Roguiarisation/SC/. dated 

26.09.2000 as per direct len of the flon'ble Tribunal 

and foUw up order of 0G1T/(uwabatl, is marked 

as AnneXure 12. 

j 10. 	 That with regard to the stateent tade in 

para 4.10, of the application the respondents beg to. state 

that the applicant was disengaged w.e.f. 29.06.1998. Interirn 

order passed by the Tribunal on 02.07.1996. The.applicant was 

in the status "disengaged" on 02.07.1998. As such, status 

I que "disengaged" was maintained as per legal advise till 

final disposal of the OA 141/98. 

The final order in 0.A. No. 141/98 wa passed 

31.08.1999 with the direction to the respondents to examine 

and scrutinize each ease in consultatiOn with records and 

thereafter pass a reasoned order on merit of each ease. 

The applicant was disengaged w.e.f. 29.06.1998 

i.e • before the interim order passed. by the Hon'blO Tribunal 

dated 02.07.1998 , He  was In the status "disngaged" on 

02.070998 . As such status quo was maintained as per legal 

opinion. He oontued to be disengaged till final dispeaal in  

on 31.08.1999 iLCA No. 141/96. 

As per direction contained in final order 

of Hon'blO CAT/Guwahati dated 31.06.1999 in 0.A. No. 141/98 

C ontd .. •. 
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and others, a scrutinizing conittce was constituted in 

Silobar SSA wider the direction of CGM/Guwabat i D .0 • No, 

stt 9/ 1 2/TARP -1/23 dated 28 • 03.2000 with the guidelines 

contained tkereiv, to sorutinize and oxacine the engagement 

records of the applicant in the doparthent. 

The scrutinizing coanittee after thorough 

examination and scrutiny ot theL engagement records ( paid, 

payment ,,ohers) submitted its report. The committee 

thoroughly scrutinized and eanined all the account ,ouobOrs 

preserved in the department for last 12/13 years (since 

1986 to 1998). As per eornittee report also, the applicant 

was not engaged in the Department for 240 days or more in 

any year. 

The representation of the applicant was 

disposed of by the concerned respondent authority by passig 

reasoned order viie No. -201P Regularizati,n/SC/ Iato 

26.09.2000 as per direction of the Hon 'ble Tribunal a The 

applicant remained disengaged sce 26.09.1996 tIll disposl 

of the repre sentat ion or 26.09.2000 aif* afterwards alsO 

He was not re-engaged. 

The eligible eases were never denied by 'tbe 

respondents. The engagement record of the applicant in the 

department does not 3ustify his claim for conferment of 

temporary status as per Departmental scheme • His srgurent 

for similarly situated does not bold good. 

C ontd a. S. 	•• 
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11. 	 That with regard to the statement *ade in 

para 4.11, of the application the respondents bog to state 

that the factual position was that the applicant was provi-

eienally- conferred te*perary TSM status • The 1ntoriatjeji 

(engageuienj particulars )oentained in the engagement certi-

ficates were false and fabricated as verified fr.w authentic 

payient particulars of the applicant in the 1part*ent. His 

claim. for é reinstatenent and continuation based on false 

engagerent certllicates is illegal, unjustified and not accep-

table. The action of the respondent for disposal of the 

representation by passlag reasoned order dated 26.09.2000 

is fully justified. 

120 	 That with regard to the statet 'ade In 

para 4.12, of the application the respondents beg to state 

that there is no reason for condonator of the delay of the 

applicant. 

130 	 That with regard to the stateLent nade in 

para 4.13 1, of the application the respondents beg to state 

that tkamaxiaxaz the Hon 'ble Tribunal may be pleased to 

reject the application, of the applicant for the sake of 

truth and jutice. 

14. 	 That with regard to the stateiient nade In 

para 5.1, of the application the respondents beg to state 

that all reasonable opportunity was given to the applicant 

to place his authentic engagernent record before tho connittec 

but be failed to do so because be bad no authentic records 

Contil 
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to produce in support of his engage?lent. 

	

154 	 That with regard to the staterent In para 

5.2, of tie application the respondents bog to state that 

the decision of the respondent for cancellation of the 

provisional te.POT&ry status is jutifiod. 

That with rcgar to the statement made in 

psra 5.3, of the application the respondents beg to state 

that the applicant does not acquire eny right for grant of 

temporary status by virtue of his actual engagement in tie 

Department. 

That with regard to paras 5.4, 5.5. 5.6 and 

5.7, of the application the respondents beg to offer no 

COE*CfltSa 

That with regard to the statement made in 

para 5.6 9  of the application the re8pndetS beg to state 

that the engagement certificates relating working period 

issued in respect of the applicant and foriardOd by the 

filled officer concerned vere false and fabricated as 

revealed from two stages of Inquiry by (i)Dpartmonts ]-

Vigilance & (ii)by Verification Committee. The regulari 

sation of tie applicant casual mazdoor will eoOurage 

unlawful activities WhiCh is not desirable. 

190 	
That wtb regard to tie stattcflt made 

in para 5.99 of the application tie respOndertS beg to 

state that tie appliCflt was not in engagCWt since 
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29.06.1998. As such his engagcent as on 01.(B.1998 taos 

not arise. 

That with regard to the statement 'ade in 

para 5.10, of the application the respondents beg to state 

that the action of the respondents are 3u.stified and there 

is no violation of the oonstittional provisions in Atticle 

14 & 16. 

That with regard to the statement made in 

pan 5.11, of the application the respondents beg to state 

that the provisional conferment of tcmporary status bad to 

be cancelled by the authority since the engage!lent particu" 

lane were false and fabricated. There bad been no intefltion 

to deny the status to the eligible cases. 

That with regard to para 5.12, of the appli-

cation the respondents beg to offer no comments . 

230 	 That with regard to the statement nade in 

para 5.13, of the application the respondents beg to state 

that the. applicant was disengaged we.f. 29.06.1998. There 

is no question of allowing bia any work during the pendency 

of the litigation before the lion'ble nibunal. 

24. 	 That with regard to the statement male in 

para 5.149 of the application the respondents beg to state 

that the applicant was not in engageient since 29.06.1998 

as such be is not entitled to any back wage w.c.f. 30.06.1998. 

He was never reinstated after 29.06.1998. 

C ott..... 
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250 	 That with regard to the stateont made In 

para t 5.15, of the application the respondents beg to 

state that there Is no such d. ire et ion from any adrin i st rat ive 

authority to allow the applicant to discharge his duties 

during the pendeney of the ease before the Hcn'ble OAT/GH!. 

That with regard to the statet Lade n 

para 5.16, of the application, the respondents beg to state 

that the cancellation provisional approval is reasonably 

justified and based on authentic records In the Departnent. 

That with regard to the statemt Lade in 

para 5.17, of the application the respondents beg to state 

that the order dated 26.09.2000 was passed In consultatie* 

with eugage*ent records In the Depart*ents after their thorcu'- - 

gk scrutiny and exa*ina'tion. The process was elaborate anô 

*xltau8tiVe to eeiply with the directions of the Hon'hle Tribunal'e 

order dated 31.0991999 In 0.A- ,  IT.. 141$98 and ethers. 

very paid account voucher was scrwtinlzed to arrive at a 

decision by the 0oittee and the fellew up iispGsal order 

dated 2649 .2000 of the conpetent re spondent authority.. 

The applioation of the applicant has no merit and thus 1iale 

to be rejected. 

The Hen.'ble Tribunal may be pleased to reject the application 

of the applicant for the sake of truth and just ice. 

Verification......'." 
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I, ML haL E4-SJ 	, 	 ?~s7i. Ztvr 

(1-e-j-&[) , o/O 	kkm thte'1, b* ixi&l authe?ise& 

o hereby so1en1y affiiz and declare that the statements 

ae in this written statement are true to iy kewlege 

and inforati.n and I have not suppresd any iterial facts. 

And I sign this veriftioatien on this's-') tb 

day of 	 , 2004- 

C~*- ",  
LI A4) 

(rr) 
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ii CASUAL LAI(JIJRER (GkANr or lEtlr-UI•:ARY S10IU9 AND REGULAI'ISATION) 

flCHEME. 

I 	 ThU 	c htm 	mI' 1 1 ti 	c 11 td 	CLt I L,cur'V ( i3rnt of 

Temporary Status and R u1risatiOfl ) Scheme of Department of 

Telecom,nuflica(iOfl. 189" 

2. 	 Th i qi 	s: hc?rnu 	i 1 1 	•:r'n 	U n 	r cc 	wi t; h 	cl fcc t 	f roin 

1.10.09. ort'.ard. 

J. 
 

Thin 	yclstte 	is 	pjl ictI.Ir tc 	the 	I:cua1 	1bo,rrft 

ip1oyic1 by the Depar tmcnt of TelecrNfltnLlfl & cat iori. 

4. 

 

'The provisions in the scheme would bP as under. 

A) 	Vacar,t:is in the ciroup 0 cadres in various 
offi.:es of th 

Department of Teiecoflriiuni(atic 	would be exclusively f1lld by 

,-u1ar;atiori cf casual lahcurcrs arid tic outsiders would be 

appoi nted to the cadru except in the case? 1 appol ntment on 
compaE;sior1at grounds till the absorpticrl of all cxJ.ting casual 

1abc'urer fulfilling the ci iibi 11 ty quay if Icat ion prescribed in 

the rcle'ant Recruitment Rules. However reçiular i3rct.p D 
staff 

r(.1ndered sur p1 us for any r easoti wi I I tave pr I or .: a I in for abcr p -

tIti nc irtut the cxistirry/fUtUrt? vcaciciee.Itl the .ne of 
illit 

erte caui 1tcurr, the reiu1r it ion 	i 11 bo ccrridered only 	1
.  

against thosr? pests in rc pect of which i1literacy will riot he an 

impedinvnt in t;hn per (outatrcr of 	r ti:ipci.lhry would he al iciweti 	gn 

relaticri equivtlerit 	to the per lcd fr which they had 	worked 

limit 
coni; I nuoutl y as actual 1 abour for thi? prir pose of the ane  

prec r I bed for appo I ;ittneii I: to t he r eup I) cadre, I f 	requ I red Out 

side recrLiltIflPnt for Iii llrw up the vacaricien in .Rr. I) will be 

perm it ted only under the cc. ricii t ion when eligible cauai labourers 

are NOT available. . 

LI) Tili renular Sroup U vocalic J e!s  Ic ti:: abnc.rb all 

the casual labourers to whom this s:Iteme is appl icable, the 

casual labourers would be confer red a Temporary 5tut as per 

the details given below. 
1: 

r ilry 	s. 

i ) 	Temporary status wot.ild be conferred on au the casual la- 

Ucurorn current 1 y r?mp I cynil at id who have r eridi' ed a con t I 
!iuOU 

service at least one year, out of whi'h they must have been 

on work for a per ic,d of 2'W) days (26 days in case of 

offIces cibservirig I lye day week). Such cac;ual lab:,urers will 	be 

dc s I g nai I; cI n il Tn in pci r a r y Ma , dcc. r 	 ... 

Such conferment of temporary status woul ci be wi thcut 
re 

ferenice to the creation / avai labi 11 ty ci regular 13r , I) posts 

Conferitent of ternp.:rary status on a casual 1abourrs wcul d 

not Involve army :tlangr? in his duties and resp:.tisibi1iiC Thb 

engagement will be on daily r ates :1 pay omi a tienil t;&s. He may 

he deplc'yed any where within tIie r:crdli tmniit mini t/terrltorial 
I 

circles .;ir 	he bs1s cit a val tability cf work.  

iv) 	
Such caual labourers who acqmlirC. tmnpDrary 

st;ti.t. will not, 

however be nrc.mght on to the permanent estahi 1 shmmerit unless they 

are selected through regular select ion procesS f o r (3r . pcit. 
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6. 	Tomporary 5, t4f; U F3 woul(3 c?nti k le the casual labourers to the 
fol 1wir, u benef I 

I) 	Waçer at daily ratn with rRference to the minimum of the 
pay 	calQ of r(vçu1r 13r,1) offic.ial s iricludirici rJfIR(\, arid CCA. 

I I ) 	r Im It A Ij I 	 ii ii p* 	 iii: I • iiiriji I 	'i 	Lii  It(hL 	ty 	ViIy 	 s,'t 	tui..iv v 	rf 	will gUy!: 	!i 	fII.1 	f'IIIMIl,i or 	
Jiyi 	Iii A0111iiii1;144 1,1.,t 	cit tis ohervinçy ?J dayn wrk) 	tIir yIrr. 

Leviv 	er,tit1,m,t will b 	CII .1 pro-r. 	baw 	01-lw 	diy 	før 

	

vIiry 10 rthyci of wieIc .C.inual 1'avrp or 	ny other leir wi I I not be 
adn,It1ble. They will a1co beIIc.€'ti to carry fcirw:*rd tim 	leave at 	their credit on thr,ir riI.r i;tjo1. They will r:• 	be 	mti- tlscf 	to 	th 	hriefi t of n. 	irpinwit of Jeavt 	on 	f;nrm tiatioij 	of varvi cmz for any reantill or Hiiir qul btjjiçj 	IVV1C(. 

V 	 '111çi ofX 	f •riv1,n I "di 	oti uIuIri 	It IIIFiViaI y 	It,1U11 for th 	purpot;o cit retjrenrit bat ie llL. aftir bhtir 

vi 
V 	

ter rendering three years coi -it I nucus service cri ; t tai nmant of temporry 	tatu, tile ii •laLi:t.iror 	would br 	r',Af;ed at par wi 1W V t fir reçLI 1 ar f3r . I) eli! ,  1cyeri for tti' purponno 	f 	cc.rib r I but ion to Cenorl Provident Fund and would 'lcc I IVirtt,pr Lire 	i icible 	for thw grant of F- 	b I va 1 (u'.Jvaiiv;t-/ food advance on tim 	*iiii '.::nrit t ion) as 	A re 	appi I cable to icmpor iiry Hr .1) eiipl Cy(V?I?r; , 	prc'' i dOd 	they 
furnish two suretje 	from jeriiiancnt (iovt . servants ol 	this De 
rirrnent 

vS ) 	Until f;hy are roçiular I :i tIiry wI 1) be onibl tied to 	F'roducV 
tivity I inled bonus only a1 	 ai appi i':able to ca.uaI labour. 

V 
No bpne (I ts o thor than t h 	pc i 1 i ecJ atVcvi 	will 	b 	

V dmiitD10 to csuaI 1hourr1r; wif;h tirripirry c,ttuV., 	 V 

V 
V 	

Vci;pj to con fnrmriit 	I hnmjcra r y 	Lat.0 , tho of f icez. of a 
casual labour may hw Jipned wi thin accorijaiict with the . rele 

	

V  vant prOvJVSioflS ci the indV;trjai I)iipit- 	(:i.14/ on the groLirid 	: 

of Dvailability cf woi k . f-i cac;ual Iabour•r wi 1-li toiiiporary 	f3tatus 	V 
VC 	 quite servIcr by givinQ ori 	months tlDI:Icf. 

9. 	 11 	a 3 abourer w S i;h tomporary c t:a ii ccinmi tis a 	riigcon- V 	duct and the same i 	provt-?d in an nqu1rv af tor çjVVJj1 	him reao 
nabj. e oppor tt -ij by ,  , hi n sr?r ices wi I I be ill m?nr!d wi th. they will 

/ not be en bit; 1 od to the benc (1 t c, 	ricasr(Inc-t1t 0 f leave cii te rmi na - tiori of services. 	V 	
V 

tO. 	 The l)epartinent of lClecOmflunijcatjcr 	will 	have the V 	power to flInkc,  amoridnieritzin the 	cti:IJIs! and/cr to.i i l. 	ma truc- t I on 	iii net all 	wit hi ii t lie fri;tinjnrj of the s c Ilpmo 

V 

I 

1? 

v---•: 
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Hrjv 

No. 269-O/O9-s'rN 	 J'ow,3cThi 	 Dat * 

IU 
To 

The Chief General Managcrs Telecon) Circlo6, 
H 

	

	 14.. TWL 1ew. Dc1hi/Fcmbu7, Ne.:.ro jtt.Macras/Ca1cu 
Hciiçls of all other Arlminitritiva Units . 

subject: 	sut1 Lobourero (Grant of Tcmrcrzry 3thtus anr.1 
• 	 ncgulrisaticn) Scheme. .. 

0• 	 •• 

a, 
.,, 

Suboequent tc tho issue-r&  intruqtionn reçjar.ling 
regularisation of cua1 labduror • thic cicc letter LiQi ;  
269-29/07-TI1 Ci t. 10.11.00.n scheme fcr cc,nferrino. LmIxrar, 

CL 'j who ne (U L rciii 1. 1 ) LW) 
1VnTcdIcr nLlhuui oezvico c'i' 't 1ci1 (,n' year h'ts 

cc 	 i1r'fl. 1ot rtiJ D.S. of the 
chcme arft.zrnishcc.1 iii the 1tnndxurc. 

2 • 	Iminoi ito ct 4 nn ma' kin'ly '-c tn)en to confer 
tomportry,.status.cn all (, 1,iaib?.e casiil lobwor 

* eccordance with the avc. 	hCfl1C. : 

3. 	/ Ii th 	ctnr ctci yor )<ind attcrtion is invited 
• 	to letter No,; 22 	iJz 	't._ whcrqin instructicns. 

were issued to stc.p fresh rccru.th 1 ent and erp1oymont of • . 	
casual labourers for n; tyl:c ,c 	•:rk in Tc)ccom.Circics/ 

• 	 Distrits.CuallabcurCs cou.cl Lo cngaqe 	ftor • 	
in Projects and Eloc:trl calc' Circics onlfor opäcific_ •. 	H 

I 	 elthc. 	thc cn1 *bc 
• 	• 	gow 	 t1r\r',nchw1. Theo 	fructi.r'nc, 

oroi€ratec1 ,n d.c. 1tterei 110. 27 G/04r5'L't 1t. 22.4.07 

• 	ancl 22.5.07 £ rcm ft rjme. r (I'i r.) and Jccre tc:y of the Tolccrn . 
Department rcpict.Voly. /cor'1ng to the irstructicns 

• 	subsequently iss1cci vic1 this oficc letter 1c. 270-.6/84-S'114 
cit. 22.6.00 fresh rQcruitrncnt o( casual labourers evvn for 
spaciiic worki cr specific perici.1s in rrojrpj nc: 
Electrificaticn Circles alsr' shiy1d net be rcscrtcd to. 

• 	• 	.- 	•_ ..........- 
3.2 	In vi.cw cf the akrjvc i n as t rljc tions  pe.';nzilly no 

• 	• 	casui labourer encjaqc"l after 30.3 .5 wcul'l );: rrn.Llahlo 	.. 
for consicr.itin icr ccnIertincj. táincrary qiatus. In the 

• 	unlikely cvunt c 	thore Lin tny c - :;':r r 	ca'inl labourero. 
• 	 nqo aftoi: 30.3,05 L-ocriring 	 for conferment 

	

• 	. 	• 	

• 	
.........2/- 	•., 
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GOVERMENT OF INDIA 
DEPARTMENT OF TELECOMMUNICATIONS OFFICE OF THE TELECOM DISTRICT MANAGER 

SILCHAR 	 .1 

Dated at S1char10912_97 

To 

The S.D.O.Telegrp5 
Karilngal)j Telegrapis Sub-Djvjsj, 
I(arirnganj 

Sub 	
Casual labours((rt of temporary status and 

regularisatioll  scheme) 1989 engaged after 30-3-85 upto 22-6-88) 

In persuance of the DOT New Delhi letter No.j 269-4/93-STN-II 
dated 17-12-93 and CGT/Guwa1)atj letter N0.Rctt_3/10/PartII dated 4 -

01-94, the followjig nine casual mazdoo5 in 
your Sub- Divjsj01 

are approved for granting of temp 	status on the basis of 	 orary particulars furnjshd by YOU vide your letter No.E-. 119/Pt.II/95_96 dt.8-1295 & 18-7-95 	 1 

You are directed to take further action sfer verjfjcà of their eligjbfl3, , once again on the points me 	
tj0 

itjoned below :- 
Age at the time of 
Educatjonai qualification upto VIII standard 
No of days worked yearwjse 

After conferring the provisional aperoval or grantjig • 

mentioned
of  temporary status w.e.f. 9-12-97 to the 

helow,ji.Ljmatjoi is 	 casual maZdoors  th be given to TDN/Sjlchar fr their place of 'ting 
which will be decjded by TDM/$jlchar.  

List of Mazdoors approved for TSM 

i.Srj Nrjpendra Ch.DaSS/0 Sri Gafleh 
2.Srj Sarsui Haque,3/ç Sri Matiur Rahaman,Vj11Lttjmara 
3.Srj Manindra Ch.Nath 5/0 Sri Mahencira Ch.Nath,j11_Kaflkalash 
4.SriSahabuddin Mazarbhuyan,S/n Md.Mosai'af Ali 5.8fj 

Niranjaj Ch.DSS,S/() Sri Sujjt Ram as,Vi11paterakadj 
6'.Srj Birencira Das,S/() Sri Kiran 
7. Sri Dhjrencli.a Sarkar S/O Late Raychand Srkar,i1l_s1wamnagar S.Srj DIlip Nath,S/c Late Rajendi'a 9.Srj Mo}-ijt Roy,S/1 Late Ramchran 

- 	 (.S.K.Sámanta) o7c 're1ecomDis1r1ct Manager 
Sildhar. 

Copy to :- i. 
The A. 0. Cash 0/0 TDN/Sjlc}-iai. 
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Ciick. JIedquaicis Oluicc and will itcJude fekcom Accoints Cktks nostd 
inthcsc offices. 	 I 	

: 

.1 • 	
16 

O.M. No. 13- 1/85-SRJ'(Vof. 1k), dated 15-2-1995 

• 	;Catcgorization of Group 'C'/Group 'D' emptoyces for the l)rposc of 
terming service llntous/associaUoits under CCS (RSA) Rulcs, 1993, in 

- 	 Ocpiitnicnt of Telecom 

A fiw staff fedei -atfs and the scrvicc unions had desired that the issue 
of categorization of cnpIoYcCS vine this office OM of even numbcr, datcd 	 0 

• 	19-4-1994 (copy ciiclo.sed) may be reconsidered. 

Taking note of the demand of the service unions, to mention a few, All 
India Telecom Stcnographcrs Association, National UniQn of Telecom Engin-
eering Employees, Line Staff and Group 'D' Bhaitiya Telecom Techniiiaiis' 
Union, Telecom Accounts Association, NFTE, (lic above issue has been rd 
cotisidereci by this office. It has beci:t observed that the categorization as do-
cideci v/dc OM, dated 19-4-1994, and the clarificatory orders issued b' this 
office subsequent tlicicto is in order and docs not require any further modifi-
cation. The proposal of forming an exclusive union by the Stenographers/PA's 
and Teleconi Technicians has not been agreed to. As already clarified vide this 
Office Letter No. 36-4/94-SRI, dated 14-9-1994, thc Stenographers working . 
inTelceom Circles including Senior PAs would form the union along with the 	, • 
Administrative Office employees rcictTcd to as item 4 of Para. 6 of the 014 
dated 19-4-1994. The Telecom Techpiciaiis would form the service unioti 
along \vi(h the other Group 'C' employees ictrted to tinder item 2 of Paia. 
ofihc OM,datcdl9-4-1994, 

 
Taking the above aspects into account, the list of categories and th 

details of employees covered by each category is enclosed for information of  
all concerned. The recognition of applicant service unions whose applications 
have been received within the stipulated date, viz;, 21-1-1995, would,be conr • 
sidered as per this categorization. 	 . 	 • 	

• • 

LIST OF CA1'EGO1WS CONST.ITUTE.i) 

Narnc of caicgory 	 • 

Line Staff arid Group 'D' 	Line Staff such as Linemen, Sis, Lis, ReSular Mazdoor4 
employees 	 ... 	and (hotip 'I)' employees of Telecom 1in',inccr-in9, non 	' 

It 	 I,uluti -iaI Group '1)' employees of TcIccoflJac(ories t .  
• 	' 	l'cicgraph Traffic, Accounts Wings of the Departincul ex1 

'I 	 chiding the Group 'I)' employees wor<ing in Circ1 
• 	 Ffcndqur - tct-s' Offices, Civil Wing and WPC/MoniIorin , 

.16 9  
Orgariition who arc since included in other' caIcgorie 	 . 	

0 	 • - catej;oi -y Nos. 4, 5 and 7 respectively. 	 ' 	-- • 
2. 'Ic lecom (kant, 'C' cillploy.. 	All Group C' en ipli yces nb the l'ciccom Li ineerii 	 - 

0 	
• 	ecs 	 -. 	Tc I eeoc i 	krics (c nn -it cd us trial c 1111,1 oyccs), l c Iegraj di- 	 • 

'Iraffie nicd lice icleconi Accounts Wings CXdLIding' 

,41 	
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SWAMY'S_-ISIA1)L.1SI ZM[NT AND ADMINIS1RATION 

1 

Guoup 'C' employees working iii the Circle I lctquiirtcrs 
Otiiccs, JIGs, JEs, (Civil), Group 'C' cntoces of the 
Civil Wing and W1'C/Monitoiing Organization who arc 
510CC Covtied tindet' catcgoiy NO. 4, 3, ,. 6 thid 7 respec-
tively. Junior Accouflts Officers arc alsØ cxciudcd. They 
are catcgoiized with Gioup IV ofiiccrs. of tlie Accounts 
Oiiiccn Associacoui. 

J'IOs 	 ... 	JIOs inCTudh1j Tclegraph Assistant Siperintc 1nden(s of 
tcicgrlpiI 'Iratlic who have since bcn merged with 
no.s. 

Administrative OIlice eui- 	Group C'/'l)' employees posted in thc tircle I kadquar- 
p(UYCCS ... (CI'S who ale not (ranstcrable outside the u2ircic Ilcadqu.iar. 

(ci's, This category would also include 8cnior I'As/PAs/ 
Stenographers posted in the SSAs and the Circle I lead-
quarters Offices, 

Tdccoin Civil Wiiug Noq- 	All Group 'C'! 1)' employees of the c:ivil Wiu. (tkcui. 
Gazetted St:11f 	

,;. 	 cal, Civil, Arch. Disciplines) excluding J13s who arc since 
covered under catcgory No. 6. 

JE of Cvil Wing 	.; 	 'this cacory would cover Jls in all the 1 disciplines of 
the Civil \Vii, i.e., Civil, Idectrical, Arch, 

1. Nun (hrt:livd SI;il'l' iii Wt'C 	All (rinip 'C'/b)' erliployces It tile WIC niid Monitor' 
and Miiiiitt', ing Oi gallizt1tioll 	 of the t)epariinent. 

Fr4c2IosuR 

Dcpt. of Tdecom, O.M. No. 13-1/85-SRT(J/o/, If), daic1 19-4-1994 

NOt reprodzeccd--Sce SI. No. 141 above 

17 
Letter No, 6-1/97-SR (Pt.), dated 22-7-.1 997 

Categorization of employees lot' forming Service Uuiom in 
Administrative Empjoyees thlioll 	, 

Attention ot Scivice Uzions and others concerned is invited o this Of-
fice Memo No. 13-J/8SSRT (Vol. IV), datcd 15-2-1995 (Si. No.,' 16 d'.iovc) 
and No, 6- 1/97-SR, dacd 3-6.- 1997 on the subjcct noted aboVe. H 

2. A question has nov bceii raised whether (if) the Tc1ccomAccounts 
Clerks working as Prechccke!s in SSAs arc part of Circle Office staff far the 
purpose of forming Unions in the category of Administrative EinpIyees' 
Union and to be included ill the Administrative Offices imployces' Union 
category. 	 S  

\Vlielher tlI6 I'e1ceo!Ii Accounts Clerks posted in 1'elcconi Circle 
headquarters OI'!icc would Form a Union in thc category of Aclrninisllfativc 
Office Lmployccs' Unions. 

Si 
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Committee 
r(&A)V.. 
n/SlIchar 
char'  

4'VVV 

- V 

•' 

Government ofIndia 
/ 	 Department of Te1ecom,nun 

/ 	
;Offlce of the General Manager Telecom 

0.E-20/Scruttny/CMJ20002001/05 
3 V 

SSA:Sllcha, 

Dated it Silchar,26-4-2K 

10 

I , 
Siui, 
S/a. £'6.v A'(AthA.4ck A2, 
ViJ1 

u plo, • ' 	r V• 

I 

•VV 
I, 	 V••  ••,•• 

-. 
,' VIV 

r 	 I 

Sub:.." 	QLfPr9JPearing4e(ore scrutjn1zjn 
f2fç'asuai Mazdoç ,rs. 

• 	

A 

II  
I 	

,I 	
"• 	 Ii 

c a  
•':\ 1:. 	

•, !' 4'I? 
tA ........... 

I - q . 

p/records 
_- 

You are hereby requested to appear. befoi 

	

V 	
committee on 	 with the foil 

V. 	/particulars, in original, on the specified date, time an 
V 	'enue given below: 

: 1 r 	1. Initial engagement particulars as casual mazdoor, 
V  /sponsorship of employmentexchge in your possess 

i' 	2. All documents i.e. working particulars, payment p 
V 	working day, if any available with you. 

V 	 3. Age proof certificate. 
V 	

4, wIcopies of recent passport size photographs. 

Venue :- Hótelindraprastha Regency, 
Loclian Bairagi Road, Ground floor V 	, 	V  
Silchar — 788005. 

(I.RPA 

	

V 	 V 	
" 	Member, Scj

Eni* 
 V 	 V 	 Division

0/a the G.
Silcha 

the schitinizing 
wig documents 
at the specified 

)pOmtment order 
Dfl. 
rticulars till ,  last 
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Pi 

' enfIcatzon of records of Casual Labourers in Assani Tel 	CrcIe 	1 
BY 

Re1 Hoi'b1e CAT Guwa1atj bench decision dtd. 31-08-99. 

*b1. 
I. NAME OF THE APPLICANT 

 
• 	CASUAL MAZDOOR 	 N IN•. 	 . 	... • 

2 	0/A NO JFTELAOUPRIS 
9ONTOCauRT 	 .. 	

. 

-. 	.• 	

.. 	• t.a' 	.( 	
L  3 	•• 	. 	. 	

• 
3 FAT 'S NAME AND 4.DDkESS 	 N

a 

MMw.e'vyot. 

. 	 •,., 4 	ATOpDJRTh 

 5. 'AOE AS ON 0 -4071998 

6 DA OF lNm ENGAGEMEF 	 - 	
9 MODE OF SELECTION (THROUGH 	 : EMPLOYMENT EXCHANGE OR 

 ANY OTHER i
/  .1..rMETHOD 	 . 	

.. 	
., 

 

NATURE  

PRES' STATUS OF THE 
MAZDOOR 	. • 	. ____ 	

. Iv) 
.SPEcMEwSIGNATUREPFThE 	- 	

C 	CCL 

ENGAGEMENT PART1cULAJS 	 . 	. 
FROMj DATh OF INITIAL 	

. 	 II 

	

GAGEMENT (as per 	
. 	 / a attaddshect)T1LLO,.OS..gS 	 / 	'I-.. 	___ 

1J,• RECOMMENDATION OF WE 
COMMITTEE WHETHER CASUAt 
LABOUR SHOULD BE GRAWrED 
TEMPOIURY STATIJSbR NOT 
KEEPING IN VIEW GIDE LINE 

12. RECOMMENDAT1ON OF THE SSA 
HEADIVNIT 

a 	 '. 'I...-1. 	.. a 	L.L.( 	(.t, '("l —''•--1 

N c /- ry-p 7Y) i''vV62&ak low . 

N  

- 
G(1T8) 1n.er' 

SILCHA P 

a, 
 =) q 1 
	

P&A)fSS1(LA. 



MODE OF PAYMENT Lø. 
MASTER ROWACC..17 

NO. OF PARTICULARS Le. YR. NO. 
YEAR MONflI DAYS PARTICULARS 	Vr.No. AMO 1988 j  ACG-17 	20 847 

J
iW 

4SWember 
29 ACG-17 	10 85 58 1  30 - 	ACG-17 	33 nil 

I 	ACG-17 	1 
18 I 	ACG-17 	14 64 
i] ACG-17 	16 42 
13 ACG-17 	3 45 
12 ACG-17 	2R 

481 

ACG-1 7 	47 961 
9 ACG-17 	22 361 

22 ACG-17 	i 881 
11 ACG17 	31 52( 
20 ACG-17 	18 80( 
25 ACG-17 	9 120 
I ACG-17 	ii 45 

25 ACG-17 	19 	I 10 

----- ---- 
1993 May 12 
1993 June 

- 
10 

ACG-17 
ACG-17 

49 480 

1993 June 15 ACG-17 
49 400 

660 93 pte ____ oo 1993 November 27 ACG-1 7 1215 1993 December 21 ACG-17 43 945 
137 

199k 27 ACG-1 7 15 1215 1994 Febw 25 ACG-17 11 1125 1994 March 18 ,_CG-17 12 720 1994 April 24 ACG-17 9 1080 1994 Juno 19 ACG-17 T 855 1994 -17 .9 94 1994.' AuL -17 10 540 1994 November -17 8 1125 1994 December -17 12 1250 

1995 February -17 

FA 

16 
1995 y 17 24 500 1995 March 45 600 1995 Juj 17 14 675 

17 20 900 1995 Nrnimhr -, • 	• 	- 

UNT 
.50 

ENGAGED 
BY WHOM 
SDOT/KIj 

BILLG/ 
PASS G 

AUTHORITY 
DE/TOM-sC 

NAME OF A.O. 
WHO HAS PAW 

I 	AO(C)/Sc V 
V 

SDOTIKRM 
SDOT/KRM 

D1-SC AO(C) / Sc 
D4-SC AO(C) / Sc 

6 
6 

3 
4 

SDOT/KRM 
SDOTIKRM 

5ö' 
SDOI 	M 

D1-SC AO(C) I SC 

O—DFW- 

D1-sc AO(C) I S 

Dksc 
OE/TDM-SC 

A0(C)I SC 
AO(C)/ Sc 

pgrr-sc AO(C)I Sc 
5 

) 

§ö/KR 
SDOTIKR 

DOPIKR 

DEITOM-Sc 
DE/TDM-SC 

AO(C) i sc 
AO(C) / SC 

DEITDM-SC AO(C) I SC 

jSDQ0TIKRM
OP/)cR 

DE/TDM-sC Q(C)! sc. 
DEITDM-SC AO(C)/sc 

;;;;C SDOPIKRM A0(C) 
I SDOT/KRM DEITDM-sc AO(C) I SC 

SDOT/KRM DE1TqM-SC AO(C) I SC 
SDOT/)(RM DE/TEIM-SC A0(C) I Sc 
SDOTIKRM DE)TLM-5C A0(C) / Sc 
SD0TMM DEITqM-sc AO(C) / SC 
SDOTiM DErr$M A0(C) I Sc 

L SDoP/i DE/TbM AO(C) / sc 
AE(Conj DE/TDM-Sc A0(C)/ SC 

L SDOT/KRM DE/TOM-SC A0(C) / Sc 
SDOTIKAM DE/TOM-SC AO(C) I SC 

SDOT/KRM DE/TDM-SC 80(C)/ SC 
- 	9I' PEITDM-SC 	AO(C) / Sc 

sJ"w"fNTNml UWlLM-t,  I AO(C)ISC 
SDOPIKRM DE/TDM-SC I  AO(C) / SC 

LL2 

LL 
I Sc 

I/SC 
F/SC 
'Sc 
'Sc 
I SC 
/ Sc 
'Sc 

I SC 
'sc 
/ SC 

IKRM 

- 
	

- 	

Page-I 

FQj 	rn.oj JNm4L 4C 

	

• 	
NAME OF I7IE4PPUCAA'T

: MANINDRANAITL  
CASUAL MA Z000R 

Sinkar Da 
SDE (RRC)/oH 

(Circle Office Member) 0/0 the (JMT, Silehar 	 0/0 tho OMT, Silohir 

•1 	

•1 



/ jfAMEOFrjjE4ppJ. MANTJijp NATJL C4SUALAIAZDOOR 

MODE OF ?AyMNT 
• 

MASTER ROLL/ACI7 NO. Oi 
YEAR 	MONTH PAJ1TICIJLARS L YRN0 ilL Nd 

DAYS ENGAGED PARTICULARS 	Yr. No. AMOU 	BY 
PA INC NAME OFA.O. 

1998 	Febrna 	22 
WHOM AUTH RITY WHO HAS PAID 

1996 	Oober 	2 
1998 	October 

	

CG-17 	28 

	

ACG-17 	88 
990 
150 

SDOTRM 
11  

DDMSC AO C /SC 2 
199 6 	tvember 	3 

ACG-17 	9  150 
SDOTIKRM 

• SDOTRM 
DEffDMSC AO C /SC 

1996 	December 	2 
ACQ-17 	103&10 13 5 SDOT/KRM 

DEJMSC AO C ISC 
ACG17 IAn DEITDM SC A O(C/ 

• 	 imoer 
1997 	Se tember 

1 ACG-1; 
1997 	OCtober 

2 
6 

1997 	November 2 
ACG-17 

1997 	November 2 
ACG17 

1997 	December 2 
ACG-17 

1997 	December 4 
ACGI7 
ACG-17 

60 

• 	Sanknr Ds 
SDE (RRCyGH 

• (Circle Offic Mcflib) 

8 

I 

I 
I 
/ 

(Mi.ChOud9/G/)4 	I 010 the CMT, Silchar 	 (to OMT Siloh.r 

• 	

••, 	 I 
H 

I i .  
:111 	

ii 	 •. 	 • 

• 	 • 	 .. 

/9 
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___________ 
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• 	 : 

NEOF TBE APPLIC 	 A - 	 CASU4\.LMAZJJOOR1 11. 	
-- MQnt 	Noof MODEOFPAYMENTIØ. 	OUNT ENGAGED 	hUNG! 	NAMO 

	

days MASTER  ROLLIACO.17. 	
• 	BY WHOM 	ASSING 	AO.WHO 

	

PARTICURS1O i 	
HAS PA1D 	''• 

1 	 . • 	
) 	 . 	. 	 -•-.---- ....... 

1 	k. 	 T 	•i 	(_ 

Lk 

• 	.I 	
. 	: 

1 

	

- 3 	tt- 	 u • 	 • 	 • 

I 	 - 	
I / 	 - 

14 

I TI[ 
(Sanicar Das) 
SDE(RRC/Gfl) 	 A.O.ca7f 'N (Circle Oflice Member) 	

Sr,
0/0 the GMT/C 0/0 tlic (sM f/SL 



- /1/TSMRegu1arisationJsc/o 
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viii 

r - grant of Temporary S,tatus Mazdoor.  -• 

-- •- 	- ; 	- 	Ho'b1e CAT/Guwahati order dtd. 3/ 

at Silchar, t4e2 -07 2OOO 

I . ,  

No  

,- 

- -4' 	 - 

ç N: 	 GOVERNMENT OF INDIA 

	

•.c 	
DEPARTME OF TJLECOMMUNI( 

/
' ()l'l'lul; ()l' 11 1 1 (1 1N1iiAL MANAO1R 'FEI3 

SILCHAR SSA:: SJLCI tAR '.1 	_ 	...  
----- - ------ ..- ------ - ------ 

%TIONS 	-__>'---l- 
COM SILCIJAR 

With reference to the above, you are hereby intimate that as per the instructions of 
the Hon'ble CAT/Guwahatj in the case in OA No. referrd above your engagement particulars 
were thoroughly scrutinized and examined by a crnmttee in cons Itation with the records. The 
committee was formed in this SSA as per the instructions of CGMT Assam.ircle, Guwahati vide 
Memo No. Estt-9/12/pAT1/23 dtd. the 28-03-2000. 

The committee after through scrutiny and examination of records submitted its report 
to the undersigned. 

As per the said committee report, you were not found eligible for conferment of 
Temporary Status Mazdoor tinder any scheme or order of DOT, inch1 ing one time relaxation given 
by Telecom Commission vide order dt. 12-02-1999, on the basis 0 your engagement records, as 
you did not fuifli the minimum eligibility criteria i.e. 

You did not complete 240 days work in Department of Te ecom. in any calendar year 
preccc(ling 01-08-1998, 

You were not in engagement as on 0 1-08-1998. 
'S 	

The committee did not recommend your name for colVerment f Temporary Status 
Mazdoor, 

.4 	

Under the ciri1n1stances stated above, your request4r granting Temporary Status 
Mazdoor cannot be acceded to and as such your representation standsjdisposed of 

Geieral Manager Telecom 
4 	 ilchar SSA:: Silchar. 

coneral Managey 'reIe9Qm 
SILChAj  

5; p 

S. 

1 


